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Action Taken Report of MPPCB in compliance of order dated 09/03/2022
issued by Hon’ble National Green Tribunal in the matter of O.A No.
78/2021 (CZ)

(Rajesh Kumar Singh & Union of India & Ors.)

In compliance of the Hon’ble National Green Tribunal Principal Bench
order dated 09/03/2022 in Original Application No. 78/2021 (CZ) (Rajesh
Kumar Singh Vs Union of India & others)

Hon’ble National Green Tribunal, Principal Bench vide its order dated
09/03/2022 in O.A. 78 0of 2021 (CZ) directed as:

“In the View of the above, we direct the Collector concerned to monitor
personally and to direct the mining department and State Pollution Control

Board to submit the report on the following points :-

(a) The status of 09 sand mines located at river Narmada which is contained in
the Joint Committee Report from Sr. no. 1 to 9 with regard to the quantity of EC
permitted and the quantity of sand mines excavated and the revenue which has
been deposited to the State Treasury

(b) Total number of mining cases filed before the Court for prosecution.

(c) Total numbers with details of the mines permitted.

(d) List of the cases in which Show Cause Notice has been issued and the
environmental compensation has been assessed and realised with details in the
districts.

(e) Total number of cases and amount in which the penalty has been realised
by the Mining Department and the amount has been deposited in the State
Treasury with the Challan number.

() Total quantity excavated by the illegal mining, who have deposited the fund
and the value of the illegal mining.

(g) Action taken by the State Pollution Control Board for illegal transportation
and the seizure of the vehicle involved in the illegal transportation and the
penalty of release in accordance with the parameter laid down by the CPCB as
mentioned in the case of O.A. No. 360 of 2015 decided by the Principal Bench
of this Tribunal.

(h) Suggestions by the department to control the illegal mining”

Copy of the Hon’ble Tribunal order dated 09/03/2021 is enclosed as Annexure-

I.
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Action Taken :-

lle

The status of 09 sand mines located at River Narmada with regards to
quantity of EC permitted and quantity of sand mine excavated is received
from. Excavation of Sand is not exceeding as quantity permitted in EC &
CTO. The State Mining Corporation Limited Jabalpur is enclosed as
Annexure-11

No Sand Mining case has been filed before the Court for prosecution
Details of mines which is granted consent under the Air (Prevention and
Control of Pollution) Act 1981 and the Water (Prevention and Control of
Pollution) Act 1974 is Enclosed with Annexure-1I1

There are 04 number of cases of Illegal Mining which show cause Notice
has been issued by the Board for the environmental compensation has

been assessed which is under process details are as follows :-

S. | Name of illegal miner Quantity of | EC Remark
No Sand Sized by | assessed
the Mining | by  the
Department Board (in
Rs.) ;
1 Shri Sukhram Yadav Village- | 8.00 Cubic | 36065 EC has been
Khamariya Dist-Jabalpur Meter not deposited
2 Shri Virendra Singh, Shahpura | 20.00  Cubic | 90162 EC has been
Dist-Jabalpur Meter not deposited
3 Shri Arpit Yadav, Badshah |10.00  Cubic | 45080 EC has been
halwai Mandir Lalpur Dist- | Meter | not deposited
Jabalpur ot - e et |
4 Shri Anshul Yadav, Badshah | 10.00  Cubic | 45080 EC has been
halwai Mandir Lalpur Dist- | Meter not deposited
Jabalpur | | B

There are 26 number of cases of Illegal Transportation in which show
cause Notice has been issued by the Board for the environmental
compensation has been assessed which is under process details are as

follows :-
S. | Name of illegal miner _ Seizure Type and No. | EC  assessed
No date of Vehicle by the Board
(in Lakh)
1 Shri Ankit Sharma 01.03.2021 | Dumper 3.0
Vill-Chargawan Teh- Jabalpur MP20GA7781 |
| Dist- Jabalpur = | - -1} __4}
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[2° | Shri Ankit Malha 08.03.2021 | Tractor 2.0
Vill- Shahpura Teh- Shahpura Trolley
Dist- Jabalpur NIL
3 | Shri Akhilesh Rai 22.03.2021 | Dumper T
Vill- Bahoriband Teh- Jabalpur MP20GB2351
Dist- Jabalpur
4 Shri Rasabh Barman 26.04.2021 | Dumper 3.0
Yadav colony, Teh- Jabalpur MP20HB6137
Dist- Jabalpur
5 Shri Sonu Yadav 107.05.2021 | Tractor 2.0
Vill- Tilwara Teh- Jabalpur Trolley
Dist- Jabalpur MP20AA7912
6 Shri Bablu Mehra 25.05.2021 | Dumper 3.0
Teh- Jabalpur MP20GA5322
i Dist- Jabalpur
7 Shri Jagdish Parste 25.05.2021 | Dumper 3.0
Jabalpur, Dist- Jabalpur MP49HO0198 : o
8 Shri Arun Sahu 04.06.2021 | Truck 3.0
Jabalpur, Dist- Jabalpur MP20GB2226
g Shri Pradeep Patel 04.06.2021 | Lorry 2.0
Vill- Tilwara, Dist- Jabalpur MP20GA6752
10 | Shri Purshotam Barman 15.06.2021 | Tractor 2.0
Vill- Barela Dist- Jabalpur Trolley
MP20AA8649
11 | Shri Satendra Patel 21.06.2021 | Tractor 2.0
Vill- Barela, Dist- Jabalpur Trolley
MP20AA7520
12 | Shri Navish Kushwaha 30.07.2021 | Dumper 3.0
Vill- Ghana, Dist- Jabalpur MP20GAS5834
13 | Shri Suresh Jhariya 03.08.2021 | Tractor 2.0
Vill- Shahpura, Dist- Jabalpur Trolley
] MP20AB5217
14 | Shri Rakesh Rajput 03.08.2021 | Tractor 2.0
Vill- Shahpura, Dist- Jabalpur Trolley, NIL
15 | Shri Prados Kumar 05.08.2021 | Dumper 3.0
Vill- Shahpura, Dist- Jabalpur MP20HB8808
16 | Shri Golu Bhagwandas Yadav 13.08.2021 | Tractor 2.0 i
The-Kundam Dist- Jabalpur Trolley
MP20AA0490
17 | Shri Dhan singh Tekam 16.08.2021 | Lorry 2.0
Vill- Kanchanpur Dist- Jabalpur MP18GA3211
18 | Shri Rupesh Singh 17.08.2021 | Dumper 3.0
Vill- Patan Dist- Jabalpur MP20HB9911
19 | Shri Yogesh and Yogendra Patel | 24.08.2021 | Tractor _ 2.0
Vill- Murjhaur Teh- Kundam Trolley, NIL
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(20 Shri Raju Yadav ~ [31.082021 Tractor 2.0
Vill- Bargi Dist- Jabalpur Trolley
MP19D0805
21 | Shri Mahasingh Vill- Nainpur | 17.09.2021 | Lorry 2.0
Dist- Mandla NIL
22 | Shri Sanish Patel 24.09.2021 | Dumper 3.0
Vill- Barela Dist- Jabalpur MP20GAS5654
23 | Shri Rakesh Dubey 24.09.2021 | Dumper 3.0
Vill- Patan Dist- Jabalpur MP20HB6494
24 | Shri Shubham Patel 11.11.2021 | Tractor 2.0
Vill- Tekhari Dist- Jabalpur Trolley
MP20AB2192
25 | Shri Ramprasad Dhurve 06.12.2021 | Dumper 3.0
Vill- Barela Dist- Jabalpur MP52H0149
26 | Shri Raju Gotiya 13.12.2021 | Dumper 3.0
Vill- Shahpura, Dist- Jabalpur MP20HBS5409

Above 04 numbers of cases of Illegal Mining & 26 number of cases of Illegal
Transportation has not deposited Environmental Compensation So far.

It is further submitted that Gazette Notification of the M.P. Government
Dated 08 April 2022 is enclosed with Annexure-IV. In the Notification
violation of Madhya Pradesh Minor Minerals Rules 1996 or Madhya Pradesh
Sand (Mining, Transpiration, Storage and Trading) Rules 2019 or under these
rules or any other rules prevailed by department or cause to be, than in such
cases the Collector or any officer authorized by him not below the rank of
Deputy Collector may impose a fine of Fifteen times of the royalty. An Amount
of Environmental Compensation as penalty shall be payable along with the fine
imposed as mentioned in the notification. To prevent the illegal mining, Mining
Department has conducted Raids time to time and imposing penalty to illegal

miner.

Regional Officer
M.P. Pollution Control Board
Jabalpur
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Item No.4

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.78/2021 (CZ)

Rajesh Kumar Singh Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 09.03.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant (s) None

Respondent (s) Mr. Om Shankar Shrivastava, Adv
Dr. Sapna Aggarwal, Adv
Ms. Parul Bhadoria, Adv
Mr. Sachin K. Verma, Adv

Mr. Alok Jain, Regional Officer, Jabalpur
Mr. Pradeep Kumar Tiwari, Mining Officer Jabalpur

ORDER

1. Issues raised in this application are illegal mining, loading and storage of sand
by some private contractors and sand mafias by deploying heavy machines for
sand mining from the sanctioned quarries in the river Narmada causing
environmental and ecological imbalance in violation of Madhya Pradesh Sand
(Mining, Transportation, Storage and Trading) Rules.

2. The matter was taken up on 29th October, 2021, and a Committee was
constituted with direction to submit the factual and Action Taken Report. The

members of the Committee visited the site and submitted the report as follows:

“The Joint committee has visited the Sand Mines dated 30.11.2021
located at River Narmada. The committee first visit the sand mine at
Village-Sagda Jhapni located at Khasra No. |/l Area2.023 Hect &
Village-Saliwada located at Khasra No. 464 Area 4.0 Hect to verify the
claims made by the applicant in the petition regarding the illegal Mining

& use of heavy machineries’ The day of inspection mine was found
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closed and no heavy machineries such as poclain, or any other heavy

machinery were being used.

The current status of 09 sand mines located at River Narmada is as

follows:

Sr. no| Name of the | Quantity CTO Quantity EC Consent Status
mines (M3) (M validity driving

3) filed visit

1 Dhartikachhar 40000 40000 25.10.2021 Not in
Sand Mine operation
Khasra No. 01
Area 4.0 Hect

2 Belkhedi Sand | 60000 60000 31.01.2022 Not in
Mine operation
Khasra No. 339,
Area 13.450
hect

3 Dharampura 45000 45000 31.08.2022 Not in
Sand Mine operation
Khasra No. 415,
Area 3.0 hect

4 Kushali Sand | 42862 42862 31.08.2022 Not in
Mine operation
Khasra No. 481,
Area 10.890
hect

5 Malkachar 57000 57000 31.05.2022 Not in
Sand Mine operation
Khasra No. 152,
Area 2.0 hect

6 Neemkheda 60000 60000 30.04.2022 Not in
Sand Mine operation
Khasra No. 326,
Area 22.070
hect

7 New Chargawa | 25000 25000 31.05.2022 Not in
Sand Mine operation
Khasra No. 414,
Area 22.070
hect

8 Sagda Jhapni | 23000 23000 31.05.2022 Not in
Sand Mine operation
Khasra No. 415,
Area 3.0 hect

9 Saliwada Sand | 60000 60000 31.05.2022 Not in
Mine operation

Khasra No. 464,
Area 4.0 hect

A brief on the mining lease in River Narmada

M/s Aaradhya Logistic Solution Puvt. Ltd., 1967 Right Town Jabalpur

District- Jabalpur was awarded Jabalpur district contract for sand

mining as per the Madhya Pradesh Sand Mining Policy, 2019 in the
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year 2020 as per the tendering process. There are 16 mining leases is
allotted out of 16 sand mine 09 sand mine located at River Narmada,
remanding sand mine is located at River Hiran.

Field observations of the Committee

1. M/s Aaradhya Logistic solution Put. Ltd. has granted EC at river
Narmada out of 16 Sand Mine for manual operation.

2. The Joint committee has visited the Sand Mines dated 30.11.2021
located at River Narmada. The committee first visit the sand mine at
Village Sagda Jhapni located at Khasra No. 1/1 Area 2.023 Hect &
Village- Saliwada located at Khasra No. 464 Area 4.0 Hect to verify
the claims made by the applicant in the petition regarding the illegal
Mining & use of heavy machineries. The day of inspection mine was
found closed and no heavy machineries such as poclain, or any

other heavy machinery were being used.

3. The Joint committee has visited the Sand Mines dated 04.12.2021
located at River Narmada. The committee first visit the sand mine at
Village- Dhartikachar located at Khasra No. 01 Area 4.0 Hect &
Village- Neemkheda located at Khasra No. 326 Area 22.070 Hect to
verify the claims made by the applicant in the petition regarding
the illegal Mining & use of heavy machineries. The day of inspection
mine was found closed and no heavy machineries such as poclain,

or any other heavy machinery were being used.

4. The committee has also visited the sand mine located at River
Nannada Bhadpura Khasra No. Area 13.240. The mine has not
granted EC and Consent for the same. During inspection mine was

found not in operation.

5. On the day of field visit 1.e.0611217021, the sand mine Belkhedi
located at Khasra No. 339 Area 13.450 Hect, Village-Kushli Khasra
No. 481 Area 10.890 Hect & Village-New chargawa Khasra No. 414
Area 13.730 Hect. of Narmada river. The day of inspection mines
was found closed and no heavy machineries such as poclain, or

any other heavy machinery were being used.

6. No illegal pathway was found during the field visit in above sand

mines.

7. The Plantation on the river bank was found poor for protection from

soil erosion.



8. During inspection mining in two meter depth was observed in the
village Sagda Jhapni and Saliwada Sand Mine. However it was not
possible to committee to comments whether mine was done illegally

are by the contractor.

9. The demarcation mining lease area was done in some places by the

stone ports (Munare)

The Mining Department has filed 04 Cases for illegal mining, 20 Cases
for illegal stock and 149 cases for illegal transportation from the river
Narmada during 2020-21 against the accused. There is no case
reported against M/s. Aaradhya Logistic Solution Put. Ltd for illegal

mining.

Recommendations:

i. District administration needs to ensure the effective vigilance on
sand mining with respect to the mid-stream mining, use of heavy
machineries by installing CCTV cameras at strategic location.

ii. To suppress the dust pollution during summer, and heavy vehicle
transportation, contractor shall arrange regular water sprinkling,
and ensure that the vehicle engaged in sand transportation and
mining has valid PUC certificate. Contractor may also ensure that
the transportation of the sand be done in covered vehicles.

iii. District administration has to initiate strict action as stipulated in
O.A. 360/2015 against illegal mining & transportation, if any.

iv. The plantation on the river bank is to be done as per environmental
management plan.

v. The demarcation of lease area should be visible from distance.
Mining department should ensure Stone post with Red flag, to
make the lease area visible from distance.

vi. As per claims made by applicant in &e petition regarding the illegal
Mining & use of heavy machineries along with photographs it is
clear that the photographs & claims made by applicant which is
mainly involved other than Jabalpur district. However some Sand
Mine located at Narmada River Inspected by committee in

compliance of NGT order dated 29.10.2021.”

3. The matter was again taken up on 07t February, 2022, and this Tribunal

observed the deficiencies as follows:

i. On the day of inspection mine was found not in operation.
ii. The committee submitted the status of 09 sand mines, which were
found on the date of inspection as not in operation.
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ui. All above 09 units have environment clearance with Consent to
Operate (CTO) and quantity of sand as envisaged in environment
clearance has been mentioned in the report.

iv. During inspection, mining in 2 meter depth was observed in the
village. However, it was not possible for committee to comments
whether mine was done illegally or by the contractor.

v. The demarcation of mining lease area by the stone ports (Munare)
was done in some places.

vi. The mining department has filed 04 cases for illegal mining, 20
cases for illegal stock and 149 cases for illegal transportation from
the River Narmada.

2. The perusal of report reveals the contradictory views on the point

that on the day of inspection, there was no mining or there was no

use of machinery or units were not in operation, in-spite of that there
were mining in 02 meters depth and there were cases registered for
illegal mining and transportation. We further observe that the
concerned department, State Pollution Control Board failed to perform
the duties sincerely, fairly and honestly by non-issue of show-cause
notice or calculation and realisation of environmental compensation
according to the parameters laid-down by the CPCB or the NGT in the
matter of O.A. No. 360/2015 and there are continuous loss to the

exchequer.

3. Learned counsel appearing for the State and the Pollution Control
Board suggested the method of surveillance by CCTV camera. There
are provisions in the MoEF&CC Guidelines i.e. Sustainable Sand
Mining Management Guidelines, 2016 & The Enforcement and
Monitoring Guidelines for Sand Mining issued in 2020 and there are
specific directions from the Courts and this Tribunal for monitoring
mechanism but the authorities for the reasons best known to them are
not enforcing the guidelines and also are not making any surveillance
and control on the illegal sand mining or illegal transportation of sand
mining. The guidelines issued by the MoEF&CC and the Rules framed
thereunder in the Environment (Protection) Act, 1986 are required to
be enforced strictly in letter and spirit by the authorities who are
responsible to implement it. For the negligence of those to whom
public duties have been entrusted, can never be allowed to cause
public mischief. The report on the one hand that there is no mining
and on the other hand there is a first information report for illegal
mining and illegal transportation and mining up to the depth of 02
meters are the examples of gross violation of rules and failure of
mechanism or enforcement agencies to enforce it, causing loss to the

State revenue and promoting illegal sand mining.
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4. Accordingly, we are of the view to hear personally the Regional
Officer and Mining Officer concerned with regard to the contradictory
report, on the point of loss of revenue, non-enforcement of the Rules
and Guidelines issued by the MoEF&CC and also on the point that if

there is no mining then what is use of Environment Clearance.

4. The Regional Officer, State Pollution Control Board and Mining Officer are
present and attended the proceeding on video conference. During the
course of hearing nothing was replied by both the officers with regard to
control of illegal mining and how to save the state revenue. There are more
than 149 cases for illegal transportation from the River Narmada and there
are 04 cases for illegal mining and 20 cases for illegal stock Inspite of that
the report says that there is no mining on the date of inspection. Both the
reports are self-contradictory. There are issues of environmental clearance
but the officers posted there are of the view that there is no mining at all.
On the one hand they say there is no mining and on the other hand they
say that there is illegal transportation. Permitting the illegal transportation
and illegal mining are directly causing loss to state revenue and thus both
the officers are working against the State interest and helping the persons
who are involved in illegal mining. Not a single case has been reported by
the Regional Officer, Pollution Control Board in which environmental
compensation has been realised or assessed.

5. The concept of rule of law is that the State is governed by the law not by the
man. The Constitution of India intended for India to be a country governed
by the rule of law. It provides that the constitution shall be the supreme
power in the land and the legislative and the executive derive their
authority from the Constitution. For the negligence of those to whom
public duties have been entrusted, can never be allowed to cause
public mischief.

6. Through the perusal of the report it reveals that there are guidelines issued
by the CPCB and the guidelines under rule framed and issued by State
Government but inspite of all these things due to inaction on the part of the

officers concerned in the district of Jabalpur, the illegal mining are
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continued, causing great loss to the state exchequer. The authorities at the
district headquarter have permitted the illegal mining to be continued and
not taken adequate action. The officers are the part and parcel of State
machinery and the persons responsible to execute the law and ensure the
existence of rule of law. The Mining Officer and the Regional Officer,
Pollution Control Board have simply submitted the report and not taken
any action.

. When the law protector becomes the law violators, how law will be
protected. The basic principle of rule of law is to follow rule/ law and not to
break or violate it. For the negligence of those to whom public duties have
been entrusted can never be allowed to cause public mischief. Public
servants if committing wrong in discharge of statutory functions and later
on if it was found not be in accordance with law within the knowledge of
the officer concerned then it cannot be said to be the work and duty within
the definition of State Act.

. No action on illegal mining, transportation and storage is not only disregard
to the law, but it is negation of the authority of the State by the public
official doing the act and expending the budget in accordance with their
wishes. An action specifically punitive action does lie for doing what the
legislature has authorized if it is done negligently, carelessly and in
violation of the law. Under our Constitution sovereignty vests in the people.
Every limb of the constitutional machinery is obliged to be people oriented.
No functionary in exercise of statutory power can claim immunity, except to
the extent protected by the statute itself. Public authorities acting in
violation of constitutional or statutory provisions are accountable for their
behaviour before authorities created under the statute like the commission
or the courts entrusted with responsibility of maintaining the rule of law.
Each hierarchy in the Act is empowered to entertain a complaint by the
consumer for value of the goods or services and compensation. Any act by
any officer in violation of the rules is abuse of power, deliberate
maladministration, and perhaps also other unlawful acts causing injury.
The servants of the government are also the servants of the people and the
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use of their power must always be subordinate to their duty of service. A
public functionary if he acts maliciously or oppressively and the exercise of
power results in harassment and agony then it is not an exercise of power
but its abuse. No law provides protection against it. He who is responsible
for it must suffer it. Compensation or damage as explained earlier may
arise even when the officer discharges his duty mala-fidely and not in
accordance with the guidelines, when it arises due to arbitrary or
capricious behaviour then it loses its individual character and assumes
social significance. Crime and corruption thrive and prosper in the society
due to lack of public resistance. Nothing is more damaging than the feeling
of helplessness. An ordinary citizen instead of complaining and fighting
succumbs to the pressure of undesirable functioning in offices instead of
standing against it. Therefore the award of compensation for harassment by
public authorities not only compensates the individual, satisfies him
personally but helps in curing social evil. It may result in improving the
work culture and help in changing the outlook.

. Absence of arbitrary power is the first essential of the rule of law upon
which our whole constitutional system is based. In a system governed by
rule of law, discretion, when conferred upon executive authorities, must be
confined within clearly defined limits. The Rule of Law means that the
decisions should be made by the application of known principles and rules,
such decisions should be predictable and the citizens should know where
he is. If decision is taken without any principle or without any rule, it is
unpredictable and such decision is the anti-thesis of a decision taken in
accordance with the Rule of Law. Even where there is no ministerial duty as
above, and even where no recognised tort such as trespass, nuisance, or
negligence is committed, public authorities or officers may be liable in
damages for malicious, deliberate or injurious wrong-doing. There is thus a
tort which has been called misfeasance in public office, and which includes
malicious abuse of power, deliberate maladministration, and perhaps also

other unlawful acts causing injury.



10. An ordinary citizen or a common man is hardly equipped to match the
might of the State or its instrumentalities. That is provided by the rule of

law. It acts as a check on arbitrary and capricious exercise of power.

11. The perusal of the report submitted by the Committee reveals total
violation of Sustainable Sand Mining Management Guidelines, 2016 and
the Enforcement and Monitoring Guidelines for Sand Mining, 2020 and
there is no scientific and sustainable sand mining.

12. In view of the above, we direct the Collector concerned to monitor
personally and to direct the mining department and State Pollution Control
Board to submit the report on the following points:

(a) The status of 09 sand mines located at river Narmada which is
contained in the Joint Committee Report from Sr. no. 1 to 9 with
regard to the quantity of EC permitted and the quantity of sand
mines excavated and the revenue which has been deposited to the
State Treasury.

(b) Total number of mining cases filed before the Court for prosecution.

(c) Total numbers with details of the mines permitted.

(d) List of the cases in which Show Cause Notice has been issued and
the environmental compensation has been assessed and realised
with details in the districts.

(e) Total number of cases and amount in which the penalty has been
realised by the Mining Department and the amount has been
deposited in the State Treasury with the Challan number.

(f) Total quantity excavated by the illegal mining, who have deposited
the fund and the value of the illegal mining.

(g) Action taken by the State Pollution Control Board for illegal
transportation and the seizure of the vehicle involved in the illegal
transportation and the penalty of realese in accordance with the
parameter laid down by the CPCB as mentioned in the case of O.A.
No. 360 of 2015 decided by the Principal Bench of this Tribunal.

(h) Suggestions by the department to control the illegal mining.



13. The further Action Taken by the State Pollution Control Board and the

Mining Department must be submitted before the next date of hearing.

List it on 10tk May, 2022

Sheo Kumar Singh, JM

Arun Kumar Verma, EM
09th March, 2022
0O.A. No. 78/2021(CZ)
PU
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Annexure-I1I1

Details of Sand mines which is granted consent under the Air (Prevention and
Control of Pollution) Act 1981 and the Water (Prevention and Control of
Pollution) Act 1974 are as follows :-

SI. Name of the mines Quantity Quantity Consent Remark
No. CTO EC Validity
M) M)
1 | Dhartikachhar Sand Mine 40000 40000 25/10/2021 Closed
Khasra No. 01 Area 4.0 Hect
2 | Belkhedi Sand Mine 60000 60000 31/01/2022 Closed
Khasra No. 339, Area 13.450
Hect
3 | Dharampura Sand Mine 45000 45000 31/08/2022 Closed
Khasra No. 415, Area 3.0 Hect
4 | Kushali Sand Mine 42862 42862 31/05/2022 Closed
Khasra No. 481 Area- 10.890
Hect
5 | Malkachar Sand Mine 57000 57000 31/05/2022 Closed
Khasra No. 152 Area -2.0 Hect
6 | Neemkheda Sand Mine 60000 60000 30/04/2022 Closed
Khasra No. 326 Area- 22.070
Hect
7 | New Chargawa Sand Mine 25000 25000 31/05/2022 Closed
Khasra No. 414 Area 22.070
Hect
8 | Sagda Jhapni Sand Mine 23000 23000 31/05/2022 Closed
Khasra No. 1/1 Area 2.023
Hect
9 | Saliwada Sand Mine 60000 60000 31/05/2022 Closed
Khasra No. 464 Area 4.0 Hect
10 | Kalyanpur Sand Mine 10000 10000 25/10/2021 Closed
Khasra No. 121 Area 4.0 Hect
11 | Mandala Sand Mine 18100 18100 25/10/2021 Closed
Khasra No. 91/274 Area 1.0
Hect
12 | Amakheda Sand Mine 21600 21600 31/05/2022 Closed
Khasra No. 1, Area 0.800 Hect
13 | Chhituraha Sand Mine 30000 30000 31/05/2022 Closed
Khasra No. 01 Area 2.0 Hect
14 | Devri Kanhai Sand Mine 54000 54000 31/05/2022 Closed
Khasra No. 782, Area 2.0 Hect
15 | Mahuakheda Sand Mine 30000 30000 31/05/2022 Closed

Khasra No. 42,1, Area 2.0 hect
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aftiferrd, 1957 (1957 @ 67) @ ORT 2397 GRT Uacd bl @I Uar
# @ U, I IBR, Tagary feweifailg e et 8, srerfa:-

AT-UH
uRfirs
1. dfdra e, e gar uRw.-

(1) Ba forat o Jdféra omd AemRy Ffersr (3rder erer, uRage
aen sisrvr &1 ferawor) forwer, 2022 2.
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geyey e, feaiw 8 s1dd 2022

(2) o AR Jqof #eRyRer IS5 W BT
(3) ¥ 39 sMrygen & IoUS F uBe B ARF A Uged &l |

gf¥eeTg. -

(1) oo forrait &, 5@ g 5 Jeef A sewenr nféa o &,
EB) “afRfre? ¥ afing 2 @ 3R @t @@Rr @k

(=)

(om)

@)

fiferererer) arfaferrar, 1957 (1957 &1 67);

“mftrpa wRe? X Sfima B, Jaee, AYd Jdews,

IU-JaTeles, HRANEID  JAfEbBrRr  (@seedn)  dem 3ed!
aeft-aruelt afreRar & ffar wdfta e @1 werdey,
R voaferes Jar d al¥ss ddeerer arar  sifaRe
HerdeR, A WAl AaT &1 SifaRad delqes ddr Jga
o1t & oz BRI D FleT AT BT YA SMTErDdr,

ferflers 3z wfer Aders a1 WedR gRT witpa fsem arr
PSS 3T Afb;

“argd”’ A AMNa B, Yed Ao, 3wl g Fwel ([ORUS
AT d), HERR Joe B Blgd OAT Dig it I, o
a1 fft wfersafeast & o 39 IRt &, [P urda
B D AT H AT TR WS A GAY AT ab  Aifadr
ghs A uRasar fear wmar 3;

‘FTaers? A fma B, Jaee MNP gar  wfersdd,
HAUQY Tl WYR  Falew”, “Iu-Iaes”,  “Hfer
REE”, “Er PRy, ‘“Farie Ffer ey, <afer
frdters”? qenr “wfar Ides?, ¥ g 2 SurcEne,
M Terr Fferpsl, HAULY D JAdferd IMferBR;
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(1)

&)

()

@)

(1)

“URU” wd g’ A fima  osa form@t F dooa
THT Td gt

“Srggfta” J fivta B, ga @t B aefld uee @ o
Fferet @murd 3regeifia;

“sigafaar®” ¥ sfiva 3, sz st & wRagd @@,
HUSRUT Bl del SAMUR Had 3N onor sifersrafeat =

goId 3] DI URdgd D, HUSRU @Hid, AU B
der foartor aRf & 3udor war B gl B R =e
ot @& sreflar yee @ o wfeer e sgERa @

gRb;

“Igeue WG A Ma 2, Borger AR yerIfs
Aar B aRw dgeenel aren 3ifaRed o a1 0AT B

e SR, R I5g WeR, el Ul srgeifd
UGTel @l AT IHDI eAdibR0 &l B Ul B fAC A

& SifeRIEer gRT WidGd @

R, i, ¥, oIgd, R, AT TR, W %

ot ARl oy e & S Y ser w

R doiae: BRI, Ffesr omEr 3 gard e & &u
A uezy JureEay A e wfersd, wHemRy @
IeTuld SRR A1 FHefardt vd Ferpl srguiRafa #F weider
BRI ardifha AT Bg 3R
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HeAgeyl Usad, fedis 8 s1id 2022

(2)

©)

)

@)

(o)

“UoRa  AUSEr?, “HARNGGE”, “‘Boged’ qdr oA
uenafers Jar & al¥w dgeere gren “sifdRaa s,
Ty yerHfers dar H  “‘IfaRew  de@er’, HIw
dedlclary”’ & e d@l 3l @O, S HeAuQel aL-Ioid
dfear, 1950 (@HIG 20 A 1959) A IJad forw

TRl fBu v ;

“Yonfors wrie” ¥ T 3, Wen Reeft anforfsaes weierer
B 3T wT A AeiVrs qen g B Ao B e
Tferell dem agell & a-dglierd, Hfiiois o1 AARTCID
faectyor & forg @t o8 IS wifa;

“Tomas” X WG B, B e, w@ Sieol/siterst
RMAT IAB/EAB IAGET B TS QT A BT aAlvIID
UAiore &g HUSIRU[ AT b [T GiaT B

“sifhager u” ¥ sfia 2, Rt fmfet SR
3AD/3oTd ICUTGT BT TS & A AT U 2qe A AL AT
ds it aes g Rftget wRaser & oo, Rfefde 9da
@raﬁﬁmmé—aﬁmw;

o ““Tferer” “HYad IgPfta’, daAT “Trerer Ugr’ &1 a8
af gon, S 5 sftfere # sab v JeRRa e
IR D

ga fret & ugam feeg oRufya =dt feu ow oedt @er
sifdeidaet &1 ggt sref aom, o aftferrd W Rt # oD
fore TaeRBE e o 21
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3. ufasg.-

(1) @ ff =fm g Rt B srefta Rt sfmes o =
foen, ol wferorafest =r/men sud/Ead 3aEt &1, 9@ ura
B B AR A AT U e A gAY A b, bl al8d BRI,
a a uRager @ 3R & uRage HATIm:

e feftfeedl wferoraferat @1 W Iud/Eed IaEh @
fodt @Bt gfdm, srefq Y@ Yo, snaefar wy el (ERuw
AT-TA) AT BodRT Ace B HAEAH A U &5 X Fem uRager fpu
oflel @ gom & Big ifdaeer g i w @ 2o

(2) (U>) ®E off =k /wl/peoelt s Rt @& arefla yerer at o
geiiad @ foem, el &9 > e aIvifous yAlelsl g
Bl

@) ®F ff Ak /wH/BrueRt g foral & 3efla e @ ord
geifta & foar, ator Ffersraferstt O 3Id/3ad 3aE! &
W &F B @ aAvIfeAd Yl dg URAEd, $HUSRUI,
R den frertor wrf #F 3umer @dt wmm;

(dter) emaeptar ferafor refRearft wrclie, wgeforen saRa &
B @, et Sder/ficsr g fafteenr Fferor @mardt
et @ foenm ofvor wfeer/afnl ar 3u®/@ad aEl @
Ul i@l fpem wmwe;

@r) Horlter aer dRen e & o, Saa FeEt ¥ W
fereficr ot uRfr & P wferer = seEfta geer =t
aﬂmﬁ;

(W) @& @ 3aor F Horelor/pen Fferst @ Iur 8g JUS
(@R) & Iude |R} @@ g

4. 3. o forrat F @ o oft ara,-

(1) Feeft sgaifies gFor, o oifd & wexg o1 2rEEf|
Slefollid @ AT AT U FHeeRl A1 3MgPAa oiitd AT SreRyferd
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weqyeyl e, feiw 8 3« 2022

Oleoilid & WeRT P AghR AR gRI UHERPIG  ATeEl
®ac], qdel AT Fe TGS B fAU, 3T &7 A, o B wH Jem,
P UE-3qet  RERar B dfiar s wee @ e
fafafdaa v fraiRa &2, S & uRagar @ svsrRY @

(2) otor wferet & DX uRager = svsmur @I, oY 5 fopar @& g
adl, ueeg w3t @ ol a1 wwT D yee @ foU W s
Hy wEf B fow o1 gt F Py ol ot puwt, e
BRI T Ay B ferarw @t ® FuR srear forafor @
yeliorel A fopem o @Y

(3) o UDREl, Seue UdRdl qor oo Uuial gRT Aideiierd
PRI B oI e oqft A Imee oo atwr et @
Jdfa dawial gy s & faw ow orRif @ far uRage

USRUT hl;

(4) Qsnfers wiEl & o & fore Al dem ggeEl @ uRdsea aen
9T0STR0T hl;

(5) e ferator 3 off aitor wfersr & Iu=or N5
@Iy, wiél @veft

AeRI-EY
Ffersit &1 uRager dar as®d Uoiee

iorsil @ 3¥® Il & uRase.~ (1) ydewr 3igsid, 3Icded Ud,
3cEe SISl dl SIS FGTel Bl RS Hferst & uRdse & ag
fafeide aidar & 3T Ied) sprae & smaR W SifEEe URT G
I |

(2) oeEEa Ude A oY fPu S et Sifdaegd u @ Jed
ufaite wfr Raa awe grRr @t sneeft | wferer uRagsr & u®
qEd # A UBR o fhu ow 3ifiagsr Uy @1 UHTOT 3MTa9dd
HT A THT US|
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(3) (o) Sferar @MU et @I o, wpae A R wfer o
3B @Rl & uRagd d B v e dda A
s B (Bu) & foro aifiiassr oy ot

@) smeeTsa Ul ¥ o fhu e @t afmed uwRr @t
g ufafte wfosr @ srpftd aRe grr @t et
Fferot URdagd & UQP a@d dF IH UBR WY [BU U
3ifdraasr Uy BT U @S FHU A TM|T ST,

(o) et BrRi/cer orf & e uen wfas @Rt sgEfia
OaREG IfeEiftd e F Ffewt &1 uRasar @dl @wn den
3¢ aifdrager ur sifdura war @t amaeudmar @t aref

qI8d DI Goller.~

(1) wferst & uRagea &g aes & Uoltwer @ fow 3mge, you-1
fafefde Widar uv aneerger fbar smoen |

(2) 3mage @& W uRage faumer & Rffemey deiue sues e
SN | U&® daEd & fu ywu-1 3 g 3mdca 3nifde

(3) aE® @ Uohwe, yHu-2 # o fHAr SnEem:

Wed I Tl d URdga fqwmer F Uoliga aeeat & @
Rreit & arfir toflwer @ fu ol @ o ser @
Polae? BTG gRT Afdes JTya fear orer, siferard g

(4) woahaq sEicda gRT dedt & Uoe @ SR, UHU-3 @t
fofaflde Wder uv amaensa & e

(5) =mer gar wfoer AU SEgFfad & gR® IWEE Ui gRr
Uoligpa atghl A Fferoil &I URdger HI0TM AT BTG |

STETI-dltel
oifg SfBal @t Temger vd der

aﬁﬁ%&?aﬂmaﬂ?m&mmm@aﬁmmaﬁmm

Rriteror- (1) afRR Iow Iwer Rfge wter & e st @

uRagar dem ovsRYT WX Ab corel Bl g A VAT, Bl aLAD
6
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Heyey Welas, fodie 8 3tda 2022

JATAdr & af 9z foRaa & amer g vsw @ silaw feft e ar
fopedt Zemat uw wifg et enfua o &1 ey ¢ wHoft et @i
ot @ Iefua feu oer @ Joros & ifiRgfaa feer S

g ot o Rl oft vener w wifw 2 dftra forer @ aperaeR

BRI 3RS wyawT ® ogell, o fu weius F el siftrgmen @t
3MaRABAT Tl arft |

(2) @R witpa afm R wfoe =1 9@ 3ar & o or 2@ &

(4)

(5)

qEd Bt fhAT off T UT g BT Hqpon del dAED Bl
HRATES A, Uibd ot gRT 97 fhu e R, 37 FHferst
g g aed B UeHEd der T Y OF dues (¥er) ar
e =r aRerer Rogor snfe wega @wvem| aifdaga ur qerr arger
P Uoirer &1 JFaager fafafdse dida sear Aasa 0U D AT
F B o FPa |

u-erd (1) @ arfle zenfia Qe g @St w oar Gt eff
e R, Witipa cfey Wferst AT IAD 3G HT TALTT B B
fu arees @ Ab Fdom wiersr uRdger B W W BT ATEe
el ielel AT 3D 3 A Halta JeRa sifdc=t 3k
gxdrasll @1 fordteror e 20m| 3ifdrage U den dged @ Uole
& s Afafde oda sear Aasa 0o B oAegd A fear
ST Hpa |

afe witpa =f & g8 Reay a=at &1 sRor & & uRasa
fpu or W wferst a1 39 3@ 3fd@ed T P 3idela =@t
aa F Ar ug uren ou 6 aifdasa uy B Ar Sowig @t 9%
e ar el aiftaeger urr & foem uRager fear o urRm wmar @
a1 3fdaes o & SfeiRaa g vd diaw @ g iferifda B,
ar yiftipa <fda @ g o 8eft 5 ag aes & e Ffes
T IFPD 3aurer B ATIET BT A

it afer, aifdardla feu ow O @fersr o 33 3Iae e
aed B Ub Rfle 3w afck @ o, e Peot ar ez A

g8 frdla foser orm 31



gAYyl =9, fedish 8 aniel 2022 318 (7)

(6) uitrpa =R, aess & wad =fdw @ w8 fder @ wdonm &
qE Hfersl AT IWPH 3G Bl Uldager P el dI8d DY ferpead
gferr aret a1 Rl 3w e e of el AR aed @
eI, Jleol AT IJAD 3G DI URGed P dleY dIdd Dl
forpeder gfert amel a6 o 3W e ao o U ®Er orm B
o Sl ¥ FEPR BT & Al Wikpd ofd, sfeer o swe
3R B AT qED B ABRET BT FDom 3R IV AU Haor
# o o FBom|

(7) IR witpa =t @& g ARy H & SR & %, s
U # sfifelRia aeer wé @@t B, @ 95 aEe D " @i
I8 feder 2o 5 a8 T o1 39 3ar o uReed &= @
aed B ferdpedd gem At db o S|

AR
Fferer = argEia o ye @ dar IWHr adimeer

Fiferol AU IgFRa WaTe B AT FTHBT B B AT 3. -

(1) wfee =mud sgefa yee @& a1 3¥@r adiee wa B fou
Mg, THu-4 # Rfefde oda w smeense e oo

(2) sgefta we @e AT IAD AdIBOT B 3AcH B T AR 100
AT & T B AT Ygob Bl Ued # faffde fhu ow
AR Fed far e |

(3) orefeflta USle T AT IFBT TR R B U UAS 3dee
& e ferafalRaa gom:

(@) 3mfer amdes Yeb HUT Ul FOIR Had Ao Wid ofid
& arefler oIl FroTer H AT e Elof.-

0853 ~— A daAT Ffersl

1020t - wferor Ruarg o, srsT denr s FRe)
800 - 3y giiasn

002 ~ aor Fheet F  ulawi, e e,

AAUSIT AdHAIa 2
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Uy AT 3Mdew, A Srerenid/3iEfEd St/
sy st @of &f wesr @ d 98 daed HUw uig A

sufaey oo, At Afer o wrar B

Jaftrg oo @ Boleee @ Ffersr AT U IifReErd gRr
o fbar anfeeies weer @l ®Is BT o Bl @l YT
TS| 3 €on H, Slafs e Uh AEheR BH & AT ®ig
urgde foifdes wouelt ¥ O wavr um, genmRaty, wd @
I Heled gr ar uisde fafdes wouwel @ Fed
Ae gRI fam wee:

g Ufe et wfm @ siggwe widet @
AATGYEG HT A TE BT Bd C TP AU TN UXgd
#2 fRar 2 5 3mdes wow & o @fa Rarassiteen

oot @MU srgeftd aRr @@l wwar @ SR T & I
A 3gefa arur @ off, O 33 Afm B fov smaers

@l glom 5 a8 39w wevr uF uRga e

g uE 3R & Hw Iwzves (@) B oeEfld IS
YA U B UIGd fbU ol A 98 A I Jeer envedt
B YOl B B alied A IJedAld @@l dom, o
3R AR gRI, 3MfAferdr a1 39d 3iefia aee aw oAt
B 3refler ToT IBR B 2T U oA,

e gRI AT 3Mded B A fbAl 3T At /A=
BRI Agad HT A AR et & = qerlel arer U
oTUe U;

el ofH 3Mded D ifdica B G B, TH AT B TR
e Uzl fob 3mded o Wicrer/&fersl 3T/AT IWD 3G B
HUSRUT dell @MU el @ [T Jdel 3INM&dR urd &2
forar & o el &t weafa ura o R @

ey g fb oEl of, IeT WBR D FMAE Bl
B, T8 UAT BI$ U TSl 3ATaLh @l BT,
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9)

10.

11

@) °X & @, o s aid § wu & IuAer fbar wEr
ydiaa 8, S8l 3Mdes Hferol/AfGl AT 39S IcART @I
USR] Tl MUY hIad bl 3T TWAT &, adl aar
adleas Iora 3fdcs & Al ufy;

@ oo st @& fReetoRaa swor & g, feafifhma
T¥arde U fhu SN

(Gp) et swior @& fae-sawr Reer @& Jg
UoiRrer/3eaor & e @ sR/aaR feu e a
3d1S |

@) o fEfor orRf & Il & fRe-SPer @
Uoiker/fofor voft @ sRufmfor &
3rafer/3u=ior e Sier arer Ui aior ferst @F @
& &A/feafor sl saw & &N

() warft @cel/agdfser gaRa @ @t @
foo-uitrga 3 gr & ord FeengoRr @
sigeifta/feafor oer @& EAN/pEE R{aha e 2g
gFRuer fhr ot A uSe v Efew @t
AGT & AN

3MAeH B JP B e W IEgEia vee fhu et @ wlefe.- oE
et smdes @ R aigafid ueer fhr o @ adileu & fae
amdesr Rpar 2, srgeifa Ut @er AT IFHI adipenr BT Gier @t
MY T FHA B Yd g B ot &, & Aged ware b AT
3Bl BT Bt B U smdea, smdees @ Rt aRwaRE g

feper orm FrwEm wmwom )

amdea @ APRABRL- smdes gy RAfafde o w ameenda smdee
TRgd fhu ot B Tl Bewrer Siferd urady ure aveft |

geifita & fau amdesr @1 MPrRe- gafa e & a1 I
FJfET B B T 3meE! @1 Sforer Jdfa Rer F wamrd s
Jlel oM, A1 Hler ABR/AeRrd W B gRT UHU-5 &
3TeTeSs Henf¥a B wiwar |
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3
12.

13.

AT BT aTdiavr.~ 3eeifiid @ adieyr & fofw 3mdes, Fafia ot
& 3GFUS ARBRT B IH AT A, BT W I 3SR & A
ge forrd 2, A @ A & fia wg gd fear swem:

ey SreelUel WRRY, Al 3Mded IADT T§ JeATENS BT IaT o
5 T W adlewr s B U 3mes wga @@ wea &1 IAD
U T BRUT ® al sigende Wi, fafga @t o Fer-<fem @
UedTd JIeitd Pl FAIBU Pl D [T 3MAG Ugd PHed d gU
faceq @ AT B FPpon, Ferd FdidBer B B forw smdee, srgsia
®I @A B > gd fear o=m B

SSIRd WaTe B AT IYBT A Bt D [T 3dad & forgery.-

(1) srgagea wifde, M oifa o & yeard, ok 6 98 3maedes
A, it UGTe BT ADIN AT 3geiiRd P AIH0T BT ABaN
3R At srgefa wmu-6 H MY PHeom AT IgERa YIS @
AT IAHT AdIBAT B A FobR BN, ol e fAferfde
O WR yere @t wioefl:

Wy IGAUS UGN, 3Aed B Jodars & IaAR Qe
e dem sebRe fPu G @ BRUT Bl JaE BI dAT SwBR
®He B BRUT B AeHd B faRad o AgRE e Rem smafka
Joqol & o I fheft emer @ foiw sgERd Uar @R ¥ A
IABT STdBIVT Bl A BeblT oIal Bl |

(2) e 8 @ sl WRgd 3igala & UaTe ®eel AT IADT FAdIB0T

foraer 8 & ffde exans eimoclxa‘ﬁ 2l

(3) gl ¥ udld & & smdcer Jerd JRawe RfvReat afda gof
gt & ur forgw s # fefde cxandwr Jooa <@t & g8l seEe
UIErBIdl, JaamT gRT 3Tded & JRIa Hon 6 a8 rgof
w2 W faoew feu faem cwamsr fselt sft o o,
3T Jaem ([ENfe) @& witg @ arka F df Rt @ amgema
o ot Rarfey &, uga &9

%
3%
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14.

15.

16.

(4) =R Frw 12 # Ffde o @ sfiar seEfa & adieor &
e fhu o it smieer @1 swEETUe witERt grRr 3w arte
& yd forre srgefta &1 samer @ 2, froerr @idl fear wirar
2 d 3geud Wi g 3 W 3neyr uld U W a®
Jegeitd Bt Hrenafy A R wemafyr d fov wwd o Feh
oeft, fomres fore srgefta weer @t ord oft

(5) orgenua Ui, wfdeER, B aafm & gafd e
B AT IADT AAIBT Bl A SHbBIR DI Hpol, oif ifaferrer

qT 3B el Ferw v et & srefle feft sgww @ R
Rrgey ogwmm o B

(6) 3regeiita st 6 sar forrelt @ srefter wferuar ot @& wer 3 figpa
2, Bft srgefta vzl geRa @ swia ader uzerd e ver
3, <femeft & uRewr ¥ um smERa fear omyr B, @ uer
forma-g & ofdfa wmuet & uee swia =g saRa @i
aroft |

ufeeifar forga.~ @i smdew, sigefd @ formeeel gem odf @& Jw
ueer et > v ufasfay @ wu F uellw Rk wmuw @t wfd,
3ESTTsT UMERBIS GRT 3Iaild UGTel & o1 IAH odihol dHal @t
IAPae B aRe A Id Rat B effar At My FH war B, S B
e 8 @& 3u-foryar (3) & svs () of fafga fsar ormr 2

vy a8 & g forel @ omp A9 @ Raies @ gl Hiea
3ferar idietipa argsifa o wfensgfar @t siaw @t Afdr @1 et Rrrer
Rl g & e F dfar o @t somfr d sgEfaa® g e
&ear Siforant dom diqr e @t safy I ufefa @ sifar @ fdr afe
AT o Bl & 9w feiw T 24 ufderd AEROr ®=&amer 2 |

Sgefta &1 Wrex- epiftaal @ fu MPrer, s e Has
wfer ffpRy a1 Jdffa el & doder sRferr & Ffer armm &
TAT 3iferprl gRr ywmu-7 H SMeEeSd AT SN |

ag @ronaty, o foe segela yee @t o Al A AP Adieer
feemr o w@om.- (1) a8 sifirmde @aEi, S U seEia g
B o Awoft, gF qf A 3fs wdt Bl
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e

117.

(2) =13 sgafad 37 Feml J, P v 98 Jaa: wee & g
oft, & siftrs ot Fremafy S v adied @@t @ o FDft|

(3) ufe Tt uReeienr 2g srgeifa =fipa & omelt 3 @@ uReEr
P PIATATY SEEitd B Brearer g |

(4) = Prmit 3 omp Y B o e sgeRd @ wwmERr
Iu-ferar (1) & R oemEt @ oo agg a8 Jash wmeft

argefta & e~ (1) 9o Rreit @ arfter wee @ o YSs 3regEi,
fedl 3w eraf @ afaRam, o swet fRffde @ o, FeafaRaa oaf
%Wﬁaﬂ,m:—

@®) sgaftaur, gmu-8 & fafga Mo & wad ¥ g sk
FIBATS A Aol ¢ Ffersi/Fferell 3N/AT IAD IcUler Bl ABT
derr srey Rfdfteat zerfa gu @@ va Reaweiar oim oM,

@) srpfaa® gwu-o F Rfe 9 & amEenda affe
faa=iorn uega weom; |

(=) srgefaars, mead ¥ it wfemr o sw@ 3Rt @
uRaga & gt UAE aEd @RER) @ for sifasa
ﬁ[ﬂ"ﬂ'ﬁﬁm

@R) seEltaars, Crifsa fee ow =ffet & oo, Idhmarn, 3my,
fofor aem ua @1 3ifioRa e,

() srgafaurst, =yaqs Foigy ififermer, 1948 & srefla @
al TS AR g AFG-Fed 0T, ffga @B o =praer

Holg! A BH HolG &I TN oTal Bol;
(@2) srgafams, f5ft off witipa =@ o,-

(@) rpae, ord wfeaw dwmee soE, It @ a8,
Afddfera 8, oge, dmfar o1 it wddfg oRee &
gder der forderor weer @ T 3rgsna wom;

N T T T
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(@) weaE #F X gu Feoaket e sud Iar @
kB [AQIVT, dlerel, AT AT o0 el D AU 3iefeia
Eﬁ'dﬂ;

(@r) srgaRaeTs = Rt ey wfR @, o 3 RorEer @
&l 3 IAA AIE B, D By A fhedl xanell, g,
Aot a1 Fora AfherRm & wderT FRa B fw 3w
A 3IGEW oo A VA GG, b, Jower AT
AHE B UlfdR IR wRa B U segETa w9,

@) ogafaard = 0X = @ Pryer 3w e e &),
AT ITA JdE 8, TSN B B AU 3iegeia wm;

(8) @I 3 JAod GBIl TBBA B B AU 3rena
?:lﬁ?!TT;

@ Rt wfo/fedt wfemt srar sod saRt & eE
Uhs B B 10 G @ |

(@) sregeftaas), et & TEaE A1 39D AR D A
e U2 gaHar A waidfa oI

(2) JeBR/AgEUe WRER @t aftmer.- segEfaas g 3u-fererer
(1) & Rfafde oaf & F 6l od & sior fbe o & georr &,
B/ UMb, 3refeiitdarst @ eRid ww & e kv
W od B oor B v IF =t o 2fsa fer ww AvEr =it A
AP E BT & aT AR I forder 3q g J@em v B ag
3o JFe Pl aRRa A I Ray @ ffar od & #or & Im@R
B 3R AR segeRaard it @omafr & ofir gk @R
ddTel A 3RIBA T|dAT & AT Ad @B Hol Bl IUWR A& HeaT & ar
3iegsiaer Uiereprt fassft s wRag W ufdame wara s e,
3gsiita whafda w2 APon e Fegel ufvefa frdo o swa
HIOT B AFIZET P2 HAhol:

weg Oft I srfardl, sepftaard @ Jeard @1 srawr
feu faer @@t at emeeft |
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TSATT-Uld

anor wfersil @1 3T Icwerer, Wiemit 3R TP AR B AT uRdsd AR

18.

3T HUBSRY B D faw i

Fforst & 3y Icueer e wher a1 P IAE B HBRY & fou
afa- (1) Sel o2 afdm wAesgueer o Ffersr forrer, 1996 3ferar
HERUSY I (Fefel, uRasd, #vsRur wd &AWR) foRer, 2019 3rerar
fTwmer g1 vaifeiad 3w ®s forRrer srerar sar ot @1 3ooige @R
3cEelel AT HUSRY Pl & o a8 fpdl 3R & ferfded Icwerer =0
STUSRUT HIAT &, d& a8 3 IcEelel AT HUSRY B [T Uh TETBR
Iuenfa o= wimwer |

(2)

Iu-ferrr (1) & arefler ForafRa werdpr B Bawz a1 ITD T
uiftipd ds @Rt o 76, B waaer ¥ sifeear ug goft @
a B, JAAIs Bl FAAT WSl B B UeAl Al Ay fermiRa
Bnm 5 0w afa grr sa Al @ 3uddl &1 3coiwar HA
FifereT BT IcTerel AT HUSRYT {BaAT IRM 8, ad a8, SooiHeldhd] ®f
3caford a1 svsRa Wfest W AU & Usmg e Srefentid @i
AT IR & gorder B2 Jdom| fERAT srefenRa «5F wifdr
& JAGe AN, waior efagfd @& wu F oRa & aifaRa
ARG @ omweft| srfenRa vd wafawor efagfd @t veper g
SE ol

Ju-ferrer (2) F e Rof¥a wa aRa we wewe 2g
Scoigeldbdl I YISl U SIS @Y Sl | JIem ud H AT o
weel g Uwme feaw @ s@fy werer @t wweft gw smfy o
3UYTT BRUT B MR U gheg @t S Jbol |

AMRRINT BT R Ud UorHAe o HUC UD 8ol &bl HIrdred
Bl UX UG B WS fHAT oM APow| G onfdd B o
B W o arger, #Afer, 3o 3nfe FHaw fmam o Jsor |

3U-ForgdH (4) B 3AGAR IooHemal gRI WA of fBU el @t
o # fafae ufsem <ifgar, 1908 & Iugdl @ 3SPgAR UWOr
Iu-ferrr (1) & wenr R witerd & J@wer warfda e

ST |




Hegey Tei9d, feis 8 o1da 2022 318 (15)

A IcHTeAA/AAT HUSRT Bl Ioceieel YA el Uz Iu—forray
(2) & e Rafda @1 enf¥a, & gapeh wwer fRfa @ smeaht
TAD AR oid agd, Hefterdt, ok 3 &, awa e @
fererr 21 @ 3udel @& srefle yarer @ o Fyeoff & oz wea
gU, aiffrgeer @t wneeft siftewor arege, wofadt, e snfe @
et A F Prafdfa fear smoon ) umwor frer 21 @& arfa
OAT B I3 IBA Iooiudddl B uel I fafdfa e uw amush
Ao Bl /AT §F GO IHA B For o F FARieE @

SITEaft |

19. 3idg uRagar @ fow e~ (1) o @ afm segwRer atvr Efee

foreran,

1996 37AT HeAUSY I (Were, URdEe, #vSRUI U4 UR)

forrer, 2019 sr@T Raor g1 WA A IS RrReT B ScoiEa @R
g aifdraed ot B e wferer @1 uRaga @=ar 2, g OX udmwo &
ferer @ IA BT Uy e reforRa @ A Berrer A1 IHB gRI
uitrpa st ot 6 B woaer A afewa ue A @& & &), g™
IRt & o It fRfta swefoa & wer-wma  gofazor
ifegfd @t v onf¥a »u o R e sRaREa o 26 -

IS

dlgsl &l YUblT

S

ez gieft

25,000/~

2 THRIA (B ufgerm arge)

50,000/-

SFR (gregifers ©8 ufgem dree)

1,00,000/-

3 TFNeT (g9 ufgam arge)

2,00,000/-

4-6 Uadel (U ufgam arger ¥ i)

4,00,000/-

(2)

srefenRa vd watazor eifergfel & wwar, gar onfRa 8ft)

Su-ferrar (1) # wen Sfeoifea @a o w waww &g
Sceitelbdl DI AT U SIRT BT SUON | IBA SHT del g
AT UN H Ueng fGawr ot smafyr uere @ onweft s asmafy
3UYRT BRUNT B TR U Jheg DI N Jehoil |
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»

20.

(3)

(4)

(5)

(6)
(7)

u-ferra (1) @ arefier aiftRifta gor onRa vd weerer g Huw
Uh BOIR & YJIIdlel & UATd UhOT BT UHeT b ST Jasor |
UUHE Bl B UL O HAfelol UG ATee FHad (AT ST Ao |

3u-forrar (3) B AR Scoiebal gRT UHe @et fhu Wil @
cem ¥ Rafder ufgeem wAfdar, 1908 @ IudEl F IIFIR wH
Ju-ferrdr (1) & e ffza wterd & Iwer & wafoa e

GITEa |

3ider uRager &1 Iceiwe YA &t W Iu-ferzrer (1) ¥ frafRa
Rl Rd, @ gl A Rifia & onweft| sw Jmer e
qEd B dge et B o 21 P Iugwt B 3efla ueer @
ag Fgyeoll o frea wea go, aftewwr fear wmwom) aifdrezor
e @ ureeft dAfa F Frafda feer smwen| ocimemat @ wer
#F frfa 8 w fre 21 @& aefier oo @ o Afdr aro=h
g geft, ser T T WA B Gl MR H  FAIIGE
e smRar |

aled @ ) 3Ag uRdser @t gor F Icaerh o)

afe umeor @1 uerdHer ol fsemr onar B, @ e 6 @ arflw
Tferet uRkager &g fmem ornm doherer feresar fpam wmwem|

sifdager yR-usr & cof aer A 3R wEr B e afa- (1) sfew
@ ufaga # Sifdraea urw G-a) & 3ifea @mm ¥ 3R &1 wRage
e Se R Sfersr @Y sifaRaa amer w wfesr @t wwed @ 15 gger
st sifftRifta @ ool afaRe @ o wafawor efegfd oifer
forer 19 @& 3u-frmer (1) F Rfda aea & veR @ IR guias
ST A T el sRfenRa ud wwiwr efogfd @t vwH @ enfRa

areft |

afe eft aigar & aifdase uruzy & sifea X 3 wBT @

aRegar wen wnar @ a9 gafazer efagfd @ afdr @ owren Rreefeia
I B APIAR Bl :
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' (e 19 &
Sifdragesr uRus F RGRaa wer A afs @ ST A)

wiawor aifagfef @ WA = Tt 7 T

afdrager urus 3 SR s aET B TBT B
SIGHTT gAlgeor

aifagld @ 2a)

3GT8I0T-

Ife fopelt Sae—crolt o siftragar urus & wfer ot @ fer HeEier
gof 2 dar aR "aeler & uRage 6 o W ? dd IWed I3 B
AT A vatazer eifergfdf @ HA HUU 8333/~ BN

(2) 3u-fermer (1) &, dower o1 39D g wiltiga et & 5,
3 werrez # aiferesr g AWM &1 o A gry, wen RRRa o
oni¥a “ferRIfa &t i weboft |

(3) 3u-fermer (1) & SfewiRaa g orRa W ueee g Iocigerdal
Bl I U A AT SO qen IHA AT B B AT U
#H uvems Raw & sefr & swwhm & onooh s smfy &
UG PBRUIT B MR U gfeg B T Fpoft |

(4) Su-Ferer (1) @ sgR SRR o aRa vd vewe geo
HUU Uh oIk & HIIdTed U YheU &bl orHel bl ST Heball |
UL Bl G F oI Wfersr U aigel Had fhAT ST ABoN |

(5) 3Su-Frd (4) 3R Sooibelbal gRT U o BT o @
Rerfer 3, Rifder ke fgar, 1908 & Sudal & PR yewr
Ju-fermar (2) & e faRRa uwil¥ed & weer vafa feenm
GITEITT |

(6) sifdragsr yrRusr & affg @r ¥ 3We sBT F Raga @
3eordel GG @t W 3u-formar (1) & wem Rfda gw onfa,
B gIel! BH SRRING @t w1 Icciwemat & wer A forfer
fafafdaa g o e 21 @ sl oo o o vew aroeh
A gft aregem SN e BA @ g oRda F Femeeier fasem

GITCEIIT |
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o
21.

22.

23.

JAURd age, AR AMTGd 3R A Fyeolf.- uweor gmes @ ARe
3erET yaeel & Yd Afe IeciHemal gl Asuga arge, siefiled anfd @
gueoft & Ru omer &1 3nmdear wega fpen wmar 2, d@ 3igRE-ves H
T fafda aEamefiedt @ e U R, @ aEa/Fefiedt & xameft
B Fuedlf & Holger a1 IWB FI WiAPHa sER o B
Hoger A 3ifereedr ug Ao @1 o & gRr e o Ao Jyeoft # Ru
Gl @& Ud T SMOT &I o UN Urd feem omwenm fh o eft
arEe/Aferd B uRgd Bl DI NATharT & a9 ager/@efierdy wameft
BRI Uga fdem smuenm| 39 3@fy # aga/aiest & fassa ufcefea
& |

aRRIta enRa & axgeh.- e 18 & 3u-ferar (6), frar 10 &
u-forzrar (5) dem forrdr 20 @ 3Iu-Rrmr (6) @ arefler MRITT Hao
iR @t AT & agcht oRa @ awRmT W Hifd @ STEelt D
foTe wetaer wrfar gRr Asuder oRd Afdar, 1959 & Iuwdl B
AR Adftra & fomg PG St fFam Siwon | AT 31AR IhA
ST F Bl U FRETgAR JoRa a_felt uAT US (3R.amA) e
fen Soom| $ED uemiq oft At wwrnm A SEm Gt At aw @@t
dRe S &Y ferraege @@t @t wrRfadl wRer @t st |

3T Icere, Ay ufagger, AT HUsSRYT B ARG H sRfad - ow
woft B3 @fdm sa et & 3udal @ 3Iocimar # wforsr &1 s@dw
3cueld, 3idg uRdge o1 AT HUSRUI @RdT & AT HEEl @, df
PHETFT/3TUR Pt /fet etae /3Tt it
(rora)/aeficerAmee  dafieer forem dara &1 HI BRiues
Bl /Gleue UaTaa B HET BrRiues /3y Aawes  (@feret
TS gAY el wferst e wferst  sifterlmafer
ferdterep/uamdt it (3gerezan), smuelt sf¥mRar & sffar feaferRea
Afer 3 prfadr wwom:-

(1) B W UgAET dAR BT ANAT Iourere, 3ideg ufRdssr =r 3dg
HUSIIUT Bl UehoT UTIH hall;

(2) ocmayE AeA TS HEl, oI AU IxFere, 3rdy uRdase &
AT HUSRUT Pt dfFAEenet AfdAfra B o JAhd B;
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24.

(8) wfersr & 3ider Icwaa AT 3fder HUSRU AT Ay ufddEer A wRAer
# U 9T AeRA SR, YR, e FHUEd Bl aol vl
JHAUR FAXT felol AT P TeRR I AT IUYd Al
®l, T & s & W Jemeh JHugd @ g o, @ vur
T BReb qgel U forsafed @dvet W Fgden I <om 5,
ot Ot Jrerelt tRga Hear W amem @ WU 9B Al YA
I |

(4) R smaeEs @ A W aRfa R, dERE gRE aRr X
foifa o gferer sgrrar @ @ior &9 3R gl e oeh
TERIAT 3UTel BAWIN, ot b wferet & 3@y Icserer, ufdaed,
HUSRYT Bl Adpel B 3MALIS &l |

Sigmdl AR @ ofkar.- wfer @ 3y 3cuee, 3y uRaga o
3[AE HUSRYl D A H ofid D aRe ofid BRI B feEerrad
orfemrar afoft:-

(G®) it @i of woe sifdfiRaa o & e g
@) vaeRur ¥ ddfra ek vd e el o weEr |
(o) watta zemer & wder @wem dem Awr ferdieror e

@R) Forea feai G AT MUY B AW P g U5 Uik
AR & arfer g A & v afed 7 Rifkd 2

(ura) Fafeer ufseen dfear & srefter f6eft =ftm & afor wea @ orwer
TR IABT UANEIVT Bl AT B g3dTdol UM BT Bl aTeT Bl bl
e ffda Frere orferrai |

(@6) U G ¥ OlET AT oS, URAgeDhdl, HUSRURDAT I
TR aga/Adfie 3nfd Bigde er od ¢ 98l aga/after anfe @t
e afren & @ o A, fu o @ @ arafds afdr @t
gIell b et @ SfaRa sfRifta @t smweft)
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¥2s.

26.

217.

gfer g1 wfemit @ 3@y Icwee, #verer, uRaga gan  sifda@sa
Ry # SfeRaa e ¥ st uRese uig e R SRaE.- Ffeet
B 37 IcTeldd, HUSRUI, URdgel aerm 3ifdaesd urus # 3feaiRaa
A aifts uRager ww e W g BRT St J@en  Sigfasmei
et (zrora) @ 4 omeeft) srgfaamefer st (eRa) gier gr
& o8 el B 3MUR ur forier 23 wd 24 @ 3yl @ 3refla
BRIl @ e Jlofdaa s

areforRa vd uafaeor efy s &1 oo fBar omen- arfoRa wd
qataror effey pe e 8 @ 3u-ferrer (3) @ YU (@) # e Rifza
o ofid & s @ wiweft

T I-B8

it wd gerdteror
ardier.—

(1) s et @ sefler uRa ol sy ¥ =R o & «=fE,
N IRy AgRE fhr wEr @ o F Je Ta @ sftaw
Awmftr 3mgad & uHu-10 ¥ i H2 APon | Srdiereft Huw
U oIk Padl @ BT et 8 & 3u-ferar (3) @ s (@) &
ger fafga o ofid & e w¥m dem wHu-10 @ W IHqA
DY dTciTel JcToel BHIIM:

Weg e 3rftenefl srefa Serenfa/seRfa  snfasse
fregr @of & W  df 98 HUU Us A Bad R 8 B
3u-feraar (3) & wvs (B) o wem g o ot & S weom
dqer YHA-10 B A I DIV ATCATS JcToel PlT:

weg I8 3R 5 snfiar Ride ufser fEar, 1908 &

Weg U8 3R Y 5 g Tt & aefla Rl ga
o3 b & 10 ulderd e a8 R 3rfter 3mdes A e
GITEaN | g b 3rdftareft & uwer o footar g & Rafy & amush
doer aeft| I Rrfa arficreff & uer & @ aar & a9 =
IHH B FAMNGE Her SR en¥a #F e e

(2) w&r za frEt @ arefta aflar & o @is amdeer fpem omar 2
aal sa el @ snfla wowee g ulRa fBu ow ander @b
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3dteT Wfeprer gRe @ JdBom, IV Iuaid HT APIM AT IF
UK BT [BIN AT IFD Ady # VAT 3neer wilda BT Fabo,
o o6 98 RRRieTa aen 3R He:

g Brs ey Rt fiaag wafk @ g v aw ulRa
dl feem wwon, wiw a9 B weer i 3Ny @ @
3R ol f=m o an

Weg ¥8 3Rk 5 erfla wfter® feeft off wor @ Rrder
T wdon 15 3T e &, PP eg srfte & o 2, Rrouee
U IHAT a6 Aehr &Y, oFAT 5 a8 G Ja |

28. Yaderor~

(1) sa et @ aefilq arfler & wiRa fbu ov smy ¥ o #iF
fdm, 3F U1 IRy AdPfa R omer @ o ¥ we Ra @
Waz, Uog wvsd B FHeT Yadewl B fow uwu-10 H Us
3MAGS UG B¢ ABI | Goadelor B fou 3idcer ey arelm oty
BUT TP 8ol & W ot 8 & Iu-ferrer (3) & wvs (B) &
T fafga e ofid o S @Y dem uwmu-10 B W HqA
PIYTCTT ATATel Hcldel BYol:

ey Ale gerdleor & fore smded dee aren w@fdm s
Srerattia/3eRfa onfa/sca fUssr @of @ dezwr 3 A 98 wHuw
TH At daa fre 8 B Iu-fmd (3) @ wes (@) #F faRka
orem offd 3 S wHWN deT UHY-10 B AT IS BT dTSATST
TcToel HIII:

e ¥E AR 5 wega yerdewr fufder wfteem <ifdar,
1908 & d&a foripa s S Frdbar |

(2) ©@ 3o et & sefiar gedleor @ fow @d amdger feam wnar
T agl gadewr witerd, arfler witesrt g wilRa v ow
ameer @ gfe BT JdoN, IV Iuedld BT ADIM AT IAD Hdel
# O 3R uRa & Fdon, ST B g8 RRod aen 3R

RICIEE
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29.

30.

31.

e ey it afd & fieg #1F sy a9 a& uiRka
&l fpar owen, oi@ d@ B IA U FE F ulatafia @

BT IaAT Uere @t fhem o &

weg UE 3R 5 gaderr witerd fsft oft W we ferder
¢ maor 5 sl uler grr uiRa amey & fosue O
AT dp Ap G ong, SR 5 a8 k@ I

et o delger - o st & feelt R @1 elee yemd@E
frarror, FBHEN F Foreaw H IIGHGT IUA BT Hepall |

BieegAl B g7 Bt @ ofdm - (1) 3o @l @ @op R wmer
fopeft bR @ @fears B frdar S @R, voR@ fAHer @@ @R
B |

(2) za ot & Jr Acled UHT FH S@eAB  FHeMLST THADBIA
framor g1 foham o Jder |

forerer aen wgfea.- 3o ot & ywmaelier @9 @F i & HFeAvRY
ator wmfersr forg#, 1996 & forre 53 dem AUl va (e,
yRager, 9UsRUl Ud &AUR) ez, 2019 T feorrdm 20 gem HeAuQer
Fferst (3dg werer, uRagel dem swsRur @ forawor) forma, 2006

Teg 39 UbR CrRa el @ e @t o B FRarg A
ulRa e orRm 3Ry sa Rt @ srefia @ o8 wRare a1 wiRd
fSer o 3mder JHT S |

forfya ferait & arefler cifsa arfler / gerdleor amdes ga forant
& dgd erdicitr / Yadeiorbdl WiteR! @Bf TemRefa sfaRd fed
ST |
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(23)

SEH-T
{Fraw 21 2R}

STBAID aTed B UBT guealt &g e aea

e et 50 &I

2 TFHe (88 ulgem arge) 1 @F 50 OIR

5 (gregifors o ulean anee) 2 ol

3 Uadel (g ulgar ange) 3 oRA

4-6 UFF (@F Uidnm aea A i) 4 o

Srfter 2 @A

Qieberel 4 @

3T IUBTOT 3FAAT FNSTR 3MAq AR Hed BT 10

T&:I-1

[errr 6(1) afsm]
wferst uRager 3g aB® @ Usias @ e smdea

qED B AN -

(0®) arEd B UBR dar HRT &THAT .o

@) arew @ Mg wRasa srIfewr & Yok BHiE (T vd A @ ) |

AT B UEHE (TS oIS JGAT NTd/AdEal Ugde US/ATaue

BHID/GSA AT TFAL/AAA PBIS) TAH W DI TB covooeeerreereessrsmmsssenmsssnnasnnns

HEE B FEAER
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TUEmY-2

[ferasr 6(3) 2fRsm]
wfersr uRager 3g a8® &1 Ushiaer

Holges BrITerT
[ o (eTe=TUen)

1. wegwRe wew @ dRdser femer F Uoligw e @ Raver Rrengar 2

2. IWGd dEd B whersr Age fomer, wemwRer emwer 7 wfersr uRaea g
TdagarRT Ueligsa fasem omar 2

THT-3
[Frrar 6(a) 2Re0)
afeer uRasar 3g as/aED! & Uoiaa 3 Afdcer 3g Feee

1. SIegheiB

2.  3Md%eE BT A qAT Tar

3.  3MAGH UKIT B Bl Qenid

4.  USel 8g dle® B UBR qAT MR ETHdT

5. uRaga Remer grr ot doiere waAie o pmsssessesseaessssesssaaenans
6.  UGHISl whaid dar AUBR GRI O Beet BN RATD 1 e
7. wiftpa f¥Edt & axeR iR
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............. FE ceoveerccees. T e B . () F UTE BT L
PoTae,

115 (EreTyRen)

i1 T —— el @t safy g, e U sgEfa wae @t /ediaor

zol forrat @ arefler 2o 3dee WY B HU H FUC ... B AR B AT
BHD e ro ri: . el # ST BT & A 2

anifera fftRet i & ad T -
[®B) 3MACH BT GTH B TS YO T oovereecrrerrensresnsnssnsesessnssssssansssssessssssesssssssesssesss

L @) smee @ wfy @R smew sefra enfisefa seroenfa/ser Rresr

@of &1 Faz B at onfa yaer uw at yenfora ula ewa @)
(@e) @ 3rded fR/fool B /ATdoiford BITEH/BH AT TR & veeveeeerrrene
@R) 3NMdCH B TTAT B JUSHABT AT WP .oovvercrreereirreirivresnsnnenssennsesnsresenees

(Be) wfd amdew, 3Mded TRl @B ARRT W AT HA B Fherer Rawra/srgaia
Rl TEl BT B Ol 3TB TNU 9TT U U BY s

(ma) TRm@ERet o IFBHETD Iue D foee v amdes @ sgaia
il =2 Rl RN

(@me) 3w wfer Rarma s & Ravor sofd ge ever-wsr & a8 el s
iy /el gRI Sded! & W Jgad HY A AoA A aifid 3 A e
) 2 S
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%a. (1) =mrR 2g :

(os) 3o ofdt & &R, PR W 3des, wo/Eenl a1 ITB TG DI
HOSRUT &7 SIIUR &3t Bl Sagdb &1 olgl fH 3mdes @ e
@ T B, SH 3T B U ud-ux fb IWA Jadl siffer
e R T o - i

@) 37 ofer @& WG waen der edlelad ToRA IMCRT Hcloe @,
T swior witrafeet a1 ud/Ead IRl & #vsrRy @ fow
fepem wem snofra 21 @ uferrn)

(dfier) DI s SN, O 3MATD UTGH BN WEAT B oovorereeerrenernvreemaerenenes

(2) Sehor & sw=Rer 3g -
@) AT B RRAMT oottt

(3) enwatr frerior eref 3 Iu=er 2g -

@) ormar frster @1 e, et BT UG RBRT B oo
@17) BRE SR B TRT oot cssasssaes
@) TR0 O TR cscmicniiiiosssossinssssusis s ees s oroai o oS i ats
(@) 3uzler fpu wimer arer sitor womTRafersit W AT oo,
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No.:- F-19-7-2021--XII-1.- In exercise of the powers conferred by Section 23C
of the Mines and Minerals (Development and Regulation) Act, 1957 (No. 67 of
1957), the State Government, hereby, makes the following rules, namely:-

2'

CHAPTER-I
PRELIMINARY

Short title, extent and commencement.-

(1)  These rules may be called the Madhya Pradesh Mineral (Prevention
of Illegal Mining, Transportation and Storage) Rules, 2022.

(2) They shall extend to whole of the State of Madhya Pradesh.

(3)  They shall come into force from the date of their publication of this
notification in the Official Gazette.

Definitions.-

(1) In these rules, unless the context otherwise requires,-

()

(b)

"Act" means the Mines and Minerals (Development and

Regulation) Act, 1957 (No. 67 of 1957);

"Authorised Person” means Director, Joint Director, Deputy
Director, Officer Incharge (Flying Squad) and Collector,
Additional Collector of senior I.A.S. scale, Additional Collector
and Joint Collector, Deputy Collector of State Administrative
Service, Tehsildar, Naib Tehsildar, Officer Incharge of the Mining
Section of the concerned District Collectorate, Mining Officer,
Diamond Officer, Assistant Mining Officer, Mining Inspector and
Mining Surveyor of the district concerned within their respective

jurisdiction or any other person authorised by the Government;
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()

(d)

(®

(8)

(h)

(i)

)]

"Carrier" means any mode by which mineral/minerals or its
products are transported from the place or raising or from one
place to another by way of mechanised device; excluding railway

wagons, aerial ropeway, conveyor belt;

"Director" means Director Geology and Mining, Madhya Pradesh
and "Joint Director", "Deputy Director", "Mining Officer",
"Diamond Officer", "Assistant Mining Officer", "Mining Inspector”
and "Mining Surveyor" means the respective Officers of the

Directorate of Geology and Mining, Madhya Pradesh;

"Forms" and "Schedule" means the forms and Schedule

appended to these rules;

"Licence" means a mineral dealer licence granted under these

rules;

"Licensee" means holder of a mineral dealer licence granted
under these rules for the purpose of transporting, storing and
trading of major mineral and for the purpose of transporting,

storing, trading and for use in construction work of minor

mineral/minerals or its products;

"Licensing Authority" means Collector, Additional Collector of
senior I.A.S. scale or any other Officer to whom the State

Government may by notification in the Official Gazette authorise

for the purpose of granting or renewing a mineral dealer licence;

"Mineral Product" means bricks, roofing tile, lime, dressed

stone, block, slabs, tiles, chips, ballast, stone dust;

"Officer Incharge of Mining Section" means the Gazetted
Officer or Employee of Directorate of Geology and Mining,
Madhya Pradesh posted at Collector's office and in his absence

any such officer nominated by the Collector;
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(k) "Revenue Board', "Commissioner', "Collector' and
"Additional Collector" of senior [.A.S. scale, "Additional
Collector", "Joint Collector" and "Deputy Collector" of State
Administrative Service, "Tehsildar", "Naib Tehsildar", have the
same meaning respectively assigned to them in the Madhya
Pradesh Land Revenue Code, 1959 (No. 20 of 1959);

() "Scientific test" means any test conducted for geological,
mineralogical or chemical analysis of minerals and rocks
exclusively for academic and research purpose without any

commercial motive;

(m) "Stockyard" means a place where the mineral/minerals and/or
its products are stored and stocked for commercial purpose

outside the lease area;

(n) "Transit Pass" means a e-transit pass generated from specified
portal for lawful transportation of any mineral/minerals and/or
its products from the lease area or from one place to another by

a carrier;

(0) Words "Mineral’, "Composite Licence" and "Mining Lease"

shall have the same meaning, as assigned to them in the Act;

(2) The words and expressions used but not defined in these rules shall

have the same meaning as assigned to them in the Act or Rules.

3. Prohibition.-

(I} No person shall transport or cause to be transported any
mineral/minerals or/and its products by any carrier from the place of
raising or from one place to another without having a valid transit

pass issued under these rules:

Provided that no such Transit Pass shall be required in case
of any mineral/minerals or its products are being transported directly
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from the lease area by means of mechanical device viz. railway wagon

or aerial ropeway or conveyor belt.

(i no person/firm/company shall transport, store, trade of major
mineral/minerals for commercial purpose, outside of mine area

without licence granted under these rules;

(ii) no person/firm/company shall transport, store, trade and use in
construction work of minor mineral/minerals or its' products for
commercial purpose, outside of mine area without licence granted

under these rules;

(iii) minor mineral/minerals or its products shall not be used without
having valid mineral dealer licence by government contractor/builder,

in government construction work/ development of residential colony,

multi apartment,;

(iv) no mineral dealer licence shall be granted for manganese and

coal in periphery of fifty kilometers of their mines;

(v) provisions of clause (iv) shall not be applicable on use of

- manganese/coal in own industry.".

4. Exceptions.- Nothing in these rules shall apply to-

(1)

(2)

The transportation or storage of soil by hereditary Kumhar, a member
of Scheduled Caste or a member of Scheduled Tribe or Co-operative
Society of such Kumhars or member of Scheduled Caste or
Scheduled Tribe for preparing tiles, pots or bricks by traditional
means from the area that the Gram Shabha may decide and earmark

within its respective jurisdiction for this purpose.

The transportation or storage of minor minerals which is not for sale
but for the purpose of construction or repairs of wells or other

agricultural works or for the improvement or construction of the



HEAYQY WWTuF, f3id 8 3rdal 2022 318 (39)

dwelling house of agriculturist, village artisans and labourers residing

in the villages.

(3) The transportation or storage of minor minerals quarried from the
Government Lands for public works by Gram Panchayats, Janpad
Panchayats and Zila Panchayats for the works undertaken by

respective Panchayats.

(4) The transportation and storage of minerals and rocks for the purpose

of scientific tests.
(5) Use of minor mineral in domestic construction also.

CHAPTER-II
Transportation of Minerals and Registration of Carrier

Transportation of Minerals and its Products.-

(1) The holder of a prospecting licence, quarry lease, quarry permit and
trade quarry shall issue a transit pass from specified portal on the
basis of payment of advance royalty, to transport the mineral.

(2) All the entry shall be made by mineral concession holder in the
transit pass to be issued from online portal. Proof of transit pass
shall be kept necessarily in every vehicle for mineral transportation

issued in such a manner.

(3) (i) the holder of a Mineral Dealer Licence for transportation of mineral
or its products from the stockyard shall issue the transit pass from

the specified portal for every trip;

(i) all the entry shall be made by mineral dealer licence holder in the
transit pass to be issued from online portal. Proof of transit pass
shall be kept necessarily in every vehicle for mineral transportation

issued in such a manner;
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(iii) mineral dealer licence granted for Government work/other work shall

not transport, mineral from place of licence and they are not required

to obtain transit pass.

6. Registration of Carrier.-

(1)

(2)

(3)

(4)

(5)

Application for registration of carrier for transportation of minerals

shall be made online in specified portal in Form-1.

Valid registration of Transport Department shall be uploaded along
with application. Separate application in Form-1 shall be required for

each carrier.
Registration of carrier shall be issued in Form-2:

Provided that physical verification of original document of the
registration by the office of the collector shall be mandatory for the
registration under these rules, for the vehicle registered in transport

department of other State.

Record of registration of carrier shall be kept online in specified portal

in Form-3 by concerned office.

Holder of mine and mineral dealer licence shall transport or cause to

be transported mineral by carrier registered by above procedure.

CHAPTER-III
ESTABLISHMENT OF CHECK POSTS AND WEIGHMENT

7. Establishment of check posts and weighment of mineral being

transported and inspection.-

(1)

If the State Government considers it necessary to do so with a view to
check the transportation and storage of minerals without lawful
authority, it may direct the setting up of the check post at any place
or places within the State by an order in writing. The setting up of a
check post shall be notified in the Official Gazette:
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Provided that temporary arrangement for checking shall be
made by the concerned collector of the district at any place in the
district for the inspection, for which no notification in the official

gazette shall be required.

(2) An authorised person may check any carrier transporting any
mineral or its product at any place and the person in charge of the
carrier shall furnish to him/her the registration of carrier for
transport of mineral and other particulars such as bill or receipt or
delivery note etc. on demand by the authorised person. Verification of
transit pass and registration of vehicle may be made by the means of

specified portal or mobile app.

(3) At every check post set up under sub-rule (1) or any place,
authorised person may stop the carrier for examination of the mineral
or its product. The driver of the vehicle transporting the minerals or
its product shall allow inspection of all records and documents
relating to mineral or its product. Verification of transit pass and
registration of vehicle may be made by the means of specified portal

or mobile app.

(4) If the authorised person has reason to believe that the mineral or its
product being transported is not covered by the transit pass or the
transit pass is found to be tampered or the transportation is found to
be without any transit pass or the time and distance of destination
mentioned in the transit pass is irregular, the authorised person shall

have power to seize the mineral or its products along with the carrier.

(5) The authorised person shall give a receipt of such mineral or its
product and the carrier seized, to the person, from whose possession

or control it is seized.

(6) The authorised person may direct the person incharge of the carrier

to take the carrier transporting the mineral or its product to the
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8.

(7)

nearest police station or any other place. If the driver of the carrier
refuses to take the carrier transporting mineral or its product to the
nearest police station or the place asked for, the authorised person
may seize the mineral or its products along with carrier and take the

same in his/her possession.

If the authorised person has reasons to believe that the weight
recorded in the transit pass is not correct, he shall direct the driver of
carrier to take the carrier transporting the mineral or its products to

the nearest weigh bridge.

CHAPTER-IV
GRANT OF MINERAL DEALER LICENCE AND ITS RENEWAL

Application for grant or renewal of a Mineral Dealer Licence.-

(1)

(2)

(3)

An application for the grant or renewal of mineral dealer licence shall

be made online in specified portal in Form-4.

An application for the grant or renewal of a licence shall be paid as
specified in the portal the court fee stamp of value or Rupees

Hundred only.

Every application for the grant or renewal of a licence shall be

accompanied by-

(a) a non-refundable application fee of Rupees Five Thousand only
to be deposited in the government treasury under the revenue

receipt head.-

0853- Mines and Minerals

102-C- Mineral Concession Fee, Rent and Royalties
800- Other Receipts

002- Receipts from Minor Mineral including Fines,

forfeitures:
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(b)

()

(d)

Provided that if the applicant is a member of Scheduled
Tribe/Scheduled Caste/Other Backward Classes, he/she shall
deposit a non refundable fee of Rupees Five Hundred Only in the

same manner.

an up to date "No mining dues certificate" issued by the Mining
officer incharge of the Mining Section of the concerned district
collectorate. In case the applicant is a partnership firm or a
private limited company, such certificate shall be furnished by
all the partners of the firm or by all the members of the private

limited company, as the case may be:

Provided that if a person has furnished an affidavit to the
satisfaction of the Licensing Authority, stating that the applicant
does not hold and has not held any mineral concession and/or

mineral dealer licence in the State, is shall not be necessary for

that person to produce the said certificate:

Provided further that submission of the said certificate under
sub-clause (b) above shall not discharge the person from the
liability to pay the mining dues which may subsequently found
to be payable by the said person under the Act or Rules framed

there under to the State Government.

an affidavit showing details of mineral dealer licence held or
being held by the applicant in the State or by any other
person/persons jointly with the applicant;

where the land is not owned by the applicant, an affidavit to the
effect that he/she has obtained the surface right or the consent
of the owner for storing and trading the mineral/minerals

and/or its products:
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4 Provided that, no such affidavit shall be required where the
land is owned by the State Government.

(e) copies of the certified maps and the latest revenue record of the
area proposed to be used as stockyard, where the applicant
intends to store and trade mineral/minerals or its products;

() mineral dealer licence for following use of minor mineral, the
following document shall be furnished- |

() for industrial wuse - valid registration of Industry
Department/details of place of industry/product to be prepared;

(i) for wuse in government construction - registration of
contractor/work order of construction agency/tenure of
construction/details of quantity of each minor minerals to be
used/details of place of construction;

(iii) for construction of residential colony/multi apartment-licence of
coloniser given by authorised officer/details of place of
construction/permission for development of colony/details of
quantity of each minor minerals to be used.

9. Status of the grant on the death of applicant.-
Where an applicant who applied for grant or renewal of a licence dies
before the order granting or renewing a licence is issued, the application
for the grant or renewal of licence shall be deemed to have been made by
the legal heir/heirs of the applicant.

10. Acknowledgement of application.-

After the submission of online application in specified portal by the

applicant, the computer generated acknowledgement will be obtained.
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11. Register of application for licence.-

The register of application for grant or renewal of a licence shall be
maintained online by the officer incharge of the mining section or Mining

Officer/Assistant Mining Officer of the concerned district in Form-5.
12. Renewal of licence.-

An application for renewal of a licence shall be made to the Licensing
Authority of the concerned district at least three months before the date

on which the licence is due to expire:

Provided that the Licensing Authority may condone the delay in
submission of application for renewal of licence after the time limit
prescribed, if the applicant satisfies the Licensing Authority that he/she
has sufficient cause for not filing the application for renewal in time,
provided that the application for the renewal has been made before the

expiry of the licence.
13. Disposal of application for the grant or renewal of a licence.-

(1) The Licensing Authority after making such inquires, as he/she may
deem fit, may grant or renew the licence and shall issue such licence

in Form-6 or refuse to grant or renew the licence and information

regarding the same shall be given in specified portal:

Provided that the Licensing Authority shall not refuse to grant or
renew a licence for the whole or part of the area applied for without
giving an opportunity of hearing to the applicant and without
recording the reasons for refusal in writing and communicating the

reasons for refusal in writing to the applicant.

(2) No application for grant or renewal of a licence submitted under Rule-
8 shall be refused only on the ground that Form-4 is not complete in
all material particulars or is not accompanied by the documents

referred to in Rule-8.
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Where it appears that the application is not complete in all material
particulars or is not accompanied by the documents referred in Rule-
8, the Licensing Authority shall, by notice, inform the applicant to
supply the omission or, furnish the documents without delay as the
case may be, and in any case not later than thirty days from the date

of receipt of the said notice by the applicant.

If an application for renewal of Licence made within the time referred
to in Rule-12 is not disposed by the Licensing Authority before the
date, on which the licence is due to expire, the period of such licence
shall be deemed to have been extended by a further period, for which
the licence was granted till the Licensing Authority passed order

thereon.

The Licensing Authority may at his/her own discretion, may refuse to
grant or renew a licence to such person, who is convicted of any

offence under the Act/or Rules made thereunder.

Licence which is sanctioned under these rules in favour of mining
lease holder, such licence, after expiry of lease period, shall be
deemed to be transferred with due compliance of provisions specified

in Rule 8 in favour of new lease holder in whose favour the lease is

granted by mode of auction.

Security Deposit.-

An applicant shall deposit as security for the due observance of the

terms and conditions of the licence a sum of Rupees Twenty Five

Thousand only within seven days from the date of intimation for grant or

renewal of a licence by the Licensing Authority in the same manner, as

prescribed in clause (a) of sub rule (3) of Rule 8:

Provided that the licence sanctioned or renewed prior to the date of

implementation of these rule shall deposit mandatorily the difference

amount of security within the period of three months from the date of
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15.

16.

17.

implementation of these rules. Difference amount of security is not paid

within the period of three months, then simple interest of 24 percent
shall be payable.

Register of licence.-

A register for Licence shall be maintained online by the Mining
Officer/Assistant Mining Officer or by Officer Incharge of the Mining

Section of the concerned district collectorate in Form 7.

Period for which licence may be granted or renewed.-

(1) The maximum period for which a Licence may be granted shall not

(2)

(3)

(4)

exceed ten years.

A licence may be renewed for a period not exceeding the period for

which it was originally granted.

If the licence is sanctioned for any project, period of licence shall be

the period of the project.

The period of licence sanctioned prior to the implementation of these

rules deemed to be extended for the period as specified in sub rule

(1).

Conditions of a licence.-

(1)

Every Licence granted under these rules shall, in addition to any
other conditions, that may be specified therein, be subject to the

following conditions, namely:-

the licensee shall keep accurate and faithful accounts showing the
quantity and other particulars of the mineral/minerals and/or its
products received and dispatched from the stockyard in the register

prescribed in Form-8;
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(ii)

(i)

(iv)

v)

(v)

the licensee shall submit annual returns online in the specified portal

in Form-9;

the licensee shall issue transit pass for every carrier transporting any

mineral or its products from the stockyard;

the licensee shall keep the record of the name, nationality, age, sex

and address of the persons employed,;

the licensee shall not pay wages less than the minimum wages
prescribed by the Central and State Government from time to time

under the Minimum Wages Act, 1948;
the licensee shall allow any authorised person to-

(@) enter and inspect the stockyard including mineral processing

unit, if any, building, office or any relevant premises;

(b) survey, weigh, measure or take measurements of the stocks of

mineral/minerals and/or its products lying at the stockyard,;

(c) examine any documents, books, registers or relevant record in
the possession of the licensee or any other person having the
control thereof or connected therewith and take extracts from or

make copies of such documents, books, registers or record;

(d) examine the licensee or any person having the control thereof or

connected therewith;
(e) collect any other relevant information;

(f) collect samples of any mineral/minerals and/or its products.

(vii) The licensee shall display the licence prominently at the stockyard or

at his/her normal place of business.
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(2)

Powers of the Government/Licensing Authority.-

In the case of breach of any conditions, the conditions specified in
sub-rule (1) by the licensee, the State Government/Licensing
Authority shall give a notice in writing to the licensee asking
him/her to show cause why he/she should not be penalised
and/or the licence should not be cancelled for the breach of
condition committed directing him/her to remedy the breach of
condition within thirty days from the date of receipt of said notice
and if the licensee fails to show proper cause and/or if the breach
of condition is not remedied within such period, the licensing
Authority, without prejudice to any other action may determine the

licence and/or forfeit the whole or part of the security deposit:

Provided that no such action shall be taken without giving
an opportunity of being heard to the Licensee.

CHAPTER-V

Penalty for illegal extraction of minor mineral, illegal transportation of

minerals and their product and illegal storage

18. Penalty for illegal extraction of mineral or illegal storage of mineral

or their product.-

(1)

)

Whenever any person is found extracting or storing or on whose
behalf such extraction or storing is being made in violation of Madhya
Pradesh Minor Mineral Rules, 1996 or Madhya Pradesh Sand
(Mining, Transportation, Storage and Trading) Rules, 2019 or under
these rules or any other rule prevailed by department shall be
presumed to be a party to the illegal extraction or storing.

To the party decided under sub-rule (1), the Collector or any officer
authorised by him not below the rank of Deputy Collector shall after
giving an opportunity of being heard determines that such person has

extracted or stored the minerals in contravention of the provisions of
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(3)

(4)

(5)

(6)

these rules, then he may compound by imposing the fine of fifteen
times of the royalty on extracted or stored mineral, to the violator.
Amount equivalent to the fine shall be imposed additionally in form of
environment compensation as penalty. Fine and amount of

environment compensation shall be the total penalty.

Information letter shall be issued to the violator for compounding on
total penalty as mentioned in sub-rule (2). Period of fifteen days shall
be provided in information letter to deposit the amount. This period

may be extended on the basis of suitable reasons.

On payment of total imposed penalty and compounding fee of Rupees
One Thousand the compounding of the case may be made. On

deposition of total penalty the forfeited vehicle, machine, tools etc.

may be released.

In case of compounding is not made by the violator as per sub-rule
(4), the case shall be moved as per the provision of Civil Procedure

Code, 1908 before the authority as prescribed in sub-rule (1).

The double amount to the total penalty as prescribed in sub-rule (2)
shall be imposed when the violation of illegal extraction/illegal
storage is proved. Along with this forfeited vehicle, machinery, tools
etc. shall be confiscated by cancelling the handing over as granted
under the provision of Rule 21 to the owner of vehicles. The
confiscated vehicle, machinery, tools etc. shall be disposed off in
transparent manner. The amount deposited under Rule 21 shall be
refundable on decision in favour of violator otherwise the deposited

amount shall be adjusted in total penalty.

19. Penalty for illegal transportation.-

(1) Whenever any person is found transporting mineral without valid

transit pass in violation of Madhya Pradesh Minor Mineral Rules,
1996 or Madhya Pradesh Sand (Mining, Transportation, Storage and

LG



AAYSY o194, foATs 8 3iie 2022

318 (51)

Trading) Rules, 2019 or under these rules or any other rule prevailed
by department or cause to be, then in such cases the Collector or any
officer authorised by him not below the rank of Deputy Collector may
impose a fine of Fifteen times of the royalty. An amount of

environment compensation as penalty shall be payable along with the

fine imposed, mentioned as below:-

S.No. Type of Vehicle Environment
Compensation
1 Tractor Trolley 25,000/-
2 | 2 Excel (six wheeler vehicle) 50,000/~
3 Dumper (hydraulic six wheeler 1,00,000/-
vehicle)
4| 3 Excel (ten wheeler vehicle) 2,00,000/-
5 | 4-6 Excel (more than ten wheeler 4,00,000/-
vehicle)

Fine and amount of environment compensation shall be the total
penalty.

(2) Information letter shall be issued to the violator for compounding on
total penalty as mentioned in sub-rule (1) period of fifteen days shall

be provided in information letter to deposit the amount. This period

may be extended on the basis of suitable reasons.

(3) After payment of total penalty, imposed as per sub-rule (1) and
compounding fee of Rupees One Thousand the compounding of the

case may be made. After compounding the case the forfeited mineral

and vehicle may be released.
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20.

(4) In case of compounding is not being made by the violator as per sub-

rule (3), the case shall be moved as per the provision of Civil

Procedure Code, 1908 before the authority as prescribed in sub-rule

(1).

(5) The double amount to the total penalty as prescribed in sub-rule (1)

(6)

(7)

shall be imposed when the violation of illegal transportation is
proved. Along with this forfeited vehicle shall be confiscated by
cancelling the handing over as granted under the provision of Rule 21
to the owner of vehicles. The confiscated vehicle shall be disposed off
in transparent manner. The amount deposited under Rule 21 shall be
refundable on decision in favour of violator otherwise the deposited

amount shall be adjusted in total penalty.

In case of illegal transportation owner of the vehicle shall be

responsible.

In case of non-compounding of the case the registration made under

Rule 6 for transportation of mineral, shall be cancelled.

Penalty for the excess quantity mentioned more than in transit
pass.-
(1) If additional quantity is found during transportation of mineral

mentioned in transit pass (e-TP) then penalty of fifteen times of
royalty shall be imposed for the additional quantity. For additional
quantity the amount of environment compensation as per the type of
vehicle prescribed in sub-rule (1) of Rule 19 shall be payable
proportionately. Fine and amount of environment compensation shall
be the total penalty.

If in any vehicle it is found that excess quantity is being transported
then calculation of amount of environment compensation shall be

made per the following formula:-

rr
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Quantity more than the quantity

mentioned in Transit pass Envi
nvironment

compensation amount as

Amount of Envi 2 i
ount of Environment Compensation X per the type of vehicle

shown in the table of sub-
Quantity mentioned in Transit pass rule (1) of Rule 19.

Example:

(2)

(4)

(%)

©)

If in transit pass the quantity of mineral is entered three cubic meter
in tractor trolley and four cubic meter is being transported then the
amount of environment compensation shall be Rupees 8,333/- as per

the above formula.

Collector or any officer authorised by him not below the rank of
Deputy Collector may impose the total penalty as prescribed in sub-

rule (1).

Information letter shall be issued to the violator for compounding on
total penalty as mentioned in sub-rule (1) and period of fifteen days
shall be provided in information letter to deposit the amount. This

period may be extended on the basis of suitable reasons.

On payment of total imposed penalty, as per sub-rule (1) and
compounding fee of Rupees One Thousand the compounding of the

case may be made. The forfeited mineral and vehicle may be released

in case of compounding.

In case the compounding is not made by the violator as per sub-rule
(4), the case shall be moved as per the provision of Civil Procedure

Code, 1908 before the authority as prescribed in sub-rule (2).
b

The double amount to the total penalty as prescribed in sub-rule (1)
shall be imposed when the violation of excess quantity to the quantity
mentioned in transit pass is proved. The amount deposited under
Rule 21 shall be refundable on decision in favour of violator otherwise

the deposited amount shall be adjusted in total penalty.

o
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22.

23.

Handing over of forfeited vehicle and machinery etc.-

If the application to hand over the forfeited vehicle, machinery etc.
is made by the violator during the case is under trial or prior to trial then
after receiving the amount of vehicle/machinery as prescribed in
Schedule-I, the handing over to the owner of vehicle/machinery may be
given by the Collector or officer authorised bjr him who is not below the
rank of Deputy Collector. Prior to handing over a surety letter shall be
obtained for the purpose that whenever vehicle/machinery required to be
produced then owner of vehicle/machinery shall produce. During this

period sale of vehicle and machinery shall be prohibited.
Recovery of penalty.-

Recovery of total penalty imposed under sub-rule (6) of Rule 18,
sub-rule (5) of Rule 19 and sub-rule (6) of Rule 20 shall be recovered as
an arrears of land revenue. For this, the Collector office shall issue the
demand notice against the concern as per the provisions of Madhya
Pradesh Land Revenue Code, 1959, If the amount is not deposited as per
the demand notice, the Revenue Recovery Certificate (RRC) shall be
issued. Inspite of that if the amount of arrear is not deposited, then after
issuing attachment warrant the attachment shall be made procedings

shall be initiated as per rule.
Action in illegal extraction, transportation, and Storage.-

Whenever any person is found involved in illegal extraction, illegal
transporting and illegal storing of the minerals or cause to be, in
contravention of provisions of these rules, the Collector/Additional
Collector/Deputy Collector/ Sub Divisional Officer
(Revenue)/Tehsildar/Naib Tehsildar/Chief Executive Officer of Zilla
Panchayat/Chief Executive Officer of Janpad Panchayat/Deputy Director
(Mining Section)/Officer Incharge of Mining Section/Assistant Mining
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Officer/Mining Inspector/Officer in Charge (Flying Squad) in their

respective jurisdiction shall proceed to act in the following manner:-

()  to initiate case of illegal extraction, illegal transporting and illegal

storing by preparing Panchnama on spot;

(i)  to collect necessary evidences, which may include videography of

illegal extraction, illegal transporting, illegal storing;

(i)  to forfeit all tools, devices, vehicles used in illegal excavation or
illegal storage or illegal transportation of mineral and mineral shall
handover all material so forfeited to the persons or lessee or any
other person from whose possession such material was forfeited on
executing an undertaking up to satisfaction of the officer forfeiting
such material, to this effect that he shall forthwith produce such

material as and when may be required to do so;

(iv)  officers as mentioned above shall make a request in writing to the
concerning police station/seeking police assistance, if necessary
and police officer shall provide such assistance as may be
necessary to prevent illegal excavation, transporting and storing of

the mineral.
24. Powers of the investigating officer.-

The investigation officer while investigating the cases of illegal extraction,
transporting and storing of the minerals, shall have the following

powers:-

(i) to call for person concern to record statements;
(i)  to seize record and other material related to the case;

(iii)  to enter at concerned place and spot inspection;
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25.

26.

217.

(ivy  all powers as are vested in an incharge of a police station while
investigation any cognizable offence under Code of Criminal

Procedure;

(v)  all other powers as are vested under Code of Civil Procedure to
compel any person to appear or to be examined on oath or to

produce any document;

(vi) on such cases where the illegal excavator, transporter, storer ran

away leaving the vehicle/machine on the spot, then the double
amount of the actual expenditure to keep the vehicle/machine etc.

in safe custody shall be impose in addition to the fine.

Action on finding of illegal extraction, storing, transportation and
transportation of more quantity then the quantity mentioned in

transit pass by the police.-

On finding of illegal extraction, storing, transportation and
transportation of more quantity then the quantity mentioned in transit
pass by the police then information shall be given to the Sub Divisional
Officer (Revenue). Sub Divisional Officer (Revenue) shall ensure the
action under the provisions of Rule 23 and 24 on the basis of information

given by Police.

Deposition of penalty and amount of environment compensation.-
Amount of penalty and environment compensation shall deposit in the

account head as prescribed in para (a) of sub-rule (3) of Rule 8.

CHAPTER-VI
APPEAL AND REVISION

Appeal.-

(1) Any person aggrieved by the order passed under these rules may file

an appeal within sixty days of the date of communication of the order

to the Divisional Commissioner in Form-10. The appellant shall
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28.

(2)

deposit a fee of Rupees One Thousand in the same manner as
prescribed in clause (a) of sub-rule (3) of Rule-8 and attach the

original treasury challan along with Form-10:

Provided that if the appellant is a member of Scheduled
Tribe/Scheduled Caste/Other Backward Classes, he/she shall
deposit a fee of Rupees One Hundred in the same manner, as
prescribed in clause (a) of sub-rule (3) of Rule-8 and attach the

original treasury challan along with Form-10:

Provided further that the appeal shall be disposed off under the
Civil Procedure Code, 1908:

Provided also that appeal shall be accepted on payment of 10% of
amount of total penalty imposed under these rules. This amount
shall be refundable to the appellant in case of decision in his favour.
If the decision is not in favour of appellant, then this amount shall be

adjusted against the imposed penalty.

Where an application for appeal is made under these rules, the
Appellate Authority may confirm, modify or set aside the order passed
by Collector or pass such other order in relation thereto, as it may

deem just and proper:

Provided that no order shall be passed against any person interested,
unless he/she has been given an opportunity to represent his/her

case.

Provided further that the Appellate Authority may stay the order

for such time, as it may deem fit.

Revision.-

(1)

Any person aggrieved by an order passed in appeal under these
rules, may file an application for revision before the Revenue Board

within sixty days of the date of communication in Form-10. The
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29.

person making the revision shall have to deposit a fee of Rupees
one thousand in the same manner as prescribed in clause (a) of
sub-rule (3) of Rule 8 and attach the original treasury challan
along with Form- 10:

Provided that if the revisioner is a member of Scheduled
Tribe/Scheduled Caste/Other Backward Classes, he/she shall
deposit a fee of Rupees One Hundred in the same manner, as
prescribed in clause (a) of sub-rule (3) of Rule 8 and attach the
original treasury challan along with Form-10 :

Provided further that the appeal shall be disposed off under
the Civil Procedure Code, 1908.

(2) Where an application for revision is made under these rules, the

Revisional Authority may confirm, modify or set aside the order
passed by Appellate Authority or pass such other order in relation

thereto, as it may deem just and proper:

Provided that no order shall be passed against any person
interested, unless he/she has been given an opportunity to represent

his/her case:

Provided further that the Revisional Authority may at any time
direct that the execution of the order passed by the Appellate
Authority be stayed for such time, as it may deem fit.

Amendment in the Rule.-

The administrative department may amend these rules after the

approval of the Chief Minister in Co-ordination.
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30.

31.

Power to remove difficulties.-

(1) Any type of difficulties in implementation of these rules may be
removed by the administrative department by issuing the

instruction.

(2) Administrative department may amend the Form appended to
these rules.

Repeal and Saving,-

Rule 53 of the Madhya Pradesh Minor Mineral Rules, 1996, Rule 20 of
the Madhya Pradesh Sand (Mining, Transportation, Storage and Trading)
Rules, 2019 and Madhya Pradesh (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2006 is hereby repealed:

Provided that anything done or any action taken under the said
rules shall be deemed to have been done or taken under the

corresponding provisions of these rules.

The appeal/revision pending under these repealed rules shall be
transferred to the concerned Appellate or Revisioner authority as the

case may be.
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| SCHEDULE-I
[see rule 21]
Value of Vehicle
Sr.No. Type of Vehicle ; Value of Vehicle for handing
over
1. Tractor Trolley sothiGisasd
2 2 Excel (six wheeler vehicle) 1 Talkh-50 thadeanid
3. | Dumper (hydraulic six wheeler vehicle) 5 lakh
4. 3 Excel (ten wheeler vehicle) 3 lakh
5. 4-6 Excel (more than ten wheeler vehicle) 4 lakh
6. JCB 2 lakh
T Poclain 4 lakh
8. Other instrument or tools 10 per cent of average market
value
FORM-1
[see rule 6(1)]
Application for registration of carrier for mineral transportation
1. Details of Carrier -
(i) Type of carrier and 108000 CAPACILY ...uevismivissmovissssisvsssssisasni
(i)  Registration number of carrier of regional transport office (Name of
thie State and. DISHIEt) «asesiasssmmsasriim svms i
) Copy ol TeRISRATION Jovvmmrimnies e G e s
NS O DO s s v assnmonsm oo 4600 A A S S S S A B
Address of Applicant and Mobile NUMDET .........uueeeeeiemrnnieerereensieeeeennen.
If Applicant is Firm/Company/Organisation, then registration number
B D o T G S T i s a2 A A A D S R AR R F ARAAR
S. Identity of Applicant (Income Tax Permanent Account Number/Voter ID
Card/Passport Number/Driving Licence Number/Ration Card) any one
O e (st i i i s st s e A AR A A S R A TS A R A
6. Date of APPHCALION .evuvuriiiiiiiiiirieiiiiieeieereirerreeeererneeeersranneeeerennaneneees

Signature of Applicant
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FORM-2
[see rule 6(3)]

Registration of carrier for mineral transportation

Office of the Collector
District ..... T (Madhya Pradesh)

Details of registered carrier in Madhya Pradesh State transport

department is as follows:-

(@)
(i)
(i)
(iv)
(v)

(vi)

RB RS TR ORI 0w s st s s S R A S SN RN SRS
P EOE CRTEIOE wauouncisnsmssosnniom ko A M S S AR R SRS 5 AR RS e e
Loarlitty Capracity [0 THIIBE] o s s st s e sosn s
State and District of Transport Department .......c.cociviininiiiincniiaennn,
INETHE OF R CT AT siicsnsoinsinsiosonsim saunsvstos s AR o SRR SNBSS TR KD
PUACIIBEE s s evimonnmmmsimnseinins iy s e s s o 0 S A R A A S R SR

The above carrier is hereby registered for transportation of mineral in

Mineral Resources Department Government of Madhya Pradesh

()
(if)

(iii)

= LU

Identification NUIMDET ...vvveiriieieeiiiieeiieiiieeciireteesstaeesisraaasannes

Signature of Authorised Officer

Designation

FORM-3
[see rule 6(4)]

Register for record of registration of Carrier (s) for transportation of

mineral

BN T R R e
Name: of applicant and Address . oumimmmmanmmsawssasisisssssie
Date of submissioni of application v.veisismsioissmssniimsnsassiimnmn
Type of carrier and load capacity for registration .........cccceveeerevueeereineenens
Registration number issued by transport department ...........ccceeereiuneeens
Registration number and date issued by officer ........ccccvvvveeriiieiiirenennns

Signatuine of authorised 6fieer .wmmnmunnmmrasramsE e



318 (62)

Hed Y G NTaiy A, feTies 8 a1t 2022

Received at

To,

Sir,

FORM-4
[see rule 8(1)]

Application for grant or renewal of licence
(To be submitted in duplicate)

A sum of Rs. .................... as application fee payable under these rules has
been deposited vide challan No. ...... dated .o AL PIACE uevaseenes

The required particulars are given below:

(0

(1)

(i)

(iv)

(vi)

(vii)

(vii)

(1)

Name of the applicant with complete address ........cccccveieiravnnnninne,

Caste of the applicant (if applicant is the member of Scheduled
Caste/Scheduled Tribe/Other Backward Classes, then enclose certified
copy of caste certificate);

Is the applicant is an Individual/Private company/Public company /Firm
or Association.

Profession or nature of business of applicant ...........cccoveviviiiinnnnen

No Mining Dues Certificate (copy attached) .........ccoveeurenns

If on the date of application, the applicant does not hold any mineral

concession/licence in the State furnish an affidavit for the same

..........................................................................................

An affidavit showing details of mineral concession licence held or being

held in the State by any other person/persons jointly with the applicant

..............................................................................

For trading-



HYQET W93, fRid 8 aier 2022 318 (63)

(2

3)

(4)

(i)

(i)

Details of the land on which applicant desires to store or trade the
mineral/minerals or its products. Where the land is not owned by
the applicant, an affidavit to the effect that he/she has obtained
the surface right or the consent of the owner.

Enclose the certified map and latest revenue record of the land
intended to be used for storing mineral/minerals or its products
(two copies)

Any other details that applicant desires to submit ................

For use in Industry-

i

(1)
(i)
()

v)

Valid registration of mdustey wousasnausiaisaias
Situbtion of AU .o wssvesiivabimimmns
Name of mineral/minerals to be used .............cooveeiinveerrennns

Quantity of minerals to be used annually ..............
Any other details .......cooevunrervinirennennes

For use in Government construction-

(@)

(i)
(iii)
(iv)
)

(vi)

(vii)

(vii)

Valid registration of Contiacton sisvuiaismmusiibe s
Name of the Government department who given contract ......
Copy Of WOTK OFAET ....eeeeeeeeiieciie et ane e
Tenure of construction .................

Name of minor mineral(s) to be used ..........ccccvverreiiriinnnnn
Quantity of minor minerals to be used (in cubic meter)

(a) Sand

(b)  Stone

(c) Murrum
(d) Gitd

e. Others

Place of construction ......oeevievivenierenns
Any other details .........cccovevvennrennnnes

For use in residential colony/multi apartment-

(1)

(i)
(i)

(iv)

Copy of licence of Colonizer/builder given by authorised officer

Details of place of COnStrUCHON .........cceevveereeveenrenree e e
Permission of competent authority for construction ............coceruunee
Numbers of building/apartment .........cccceeveerrvreriineecrnninnesennnes
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w) Name of minor minerals to be USed .......ovevevuerererneeinnrennierennnennens

(vi)  Estimated quantity of minor mineral to be used (in cubic meter)

a. Sand
b Stone
c. Murrum
d Gitti
& Others
il Anyothel dethils connsnaaaisanEEimas e R

Signature of the Applicant
Name
Address

FORM-5
(see rule 11)

Register of application for mineral dealer licence

< o L
2. Date of application of ICENCE ....ecvvvvvieiriiiireriiriieeiieceeirissresieiere s v
3. Dateofrectiptol 8BplICEHON ot e
4. Name of the applicant with full address ........c.coeveevrveiiiinineinniniireieeneene.
o. Nameofmineral/product applied for. wisssiamssmmsiasam
6.  Period for which grant/renewal of licence is applied ..........ceevvveceivinnenee.
7. Application fee paid vide challan No. ........c.cceereerers dAEE vuvrvivrireiiresreinien
8. Purpose of obtaining lICENCE .......cccrevrremrivireiceiiiriee e eseessneesaeeens
9.  Final disposal of the application together with number and date of the
35 | TS —
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=
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FORM-6
[see rule 13(1)]
Mineral Dealer Licene
Officer of the Collector
District .......csesnneeee.. (Madhya Pradesh)
[ T Date covevevriirireninienenenns

LB e B e

9 e =\ e

Mineral dealer licence is hereby granted under the Madhya Pradesh
Mineral (Prevention of Illegal Mining, Transportation and Storage) Rules, 2022

in favour of Shri ......cccovevviiiiiiiiciniiinnnn. Tesitent ol .. cornesarenmmssniibisiasssssiaaiasn
for stocking the following Mineral (s)/Products for following purpose for the

period commeneing Bom uainusnniinnies B0 s s
Mineral(s)/Products ......cccoeeresscasssnsosens

1.  For trading - location of stock yard

2 For use in industry - place of industry

3.  For government construction - place of construction

4

for use in residential colony/multi apartment - place of construction

Licensing Authority
Name

Designation

Seal of Office

FORM-7
(see rule 15)

Register of mineral dealer licence

Full BAAress wiammanimsmmsisaaim st imiessmmmmi T,
Name of Mineral(s)/Products ..........coccrerrererieesnrscriiinnneseessesesseesnnennneeess
Location of stockyard/place of industry/place of government
construction/place of residential colony/multi apartment .............cecenn.
Number and date of grant/renewal of licence ......... F———
Peritid O LISt s e e s e T

REIMATKS ouiviirtiiiiiiiiieiiiiieiteeieeits et ssnstissssensesasssssnsnsssnnsansenssssssasnnssnnsens
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FORM-8
[see rule 17(i)]

Stock register to be maintained by mineral dealer licensee

1. Nameand Address of hplderof HEENEE ......oouemesemiosiaiiiinisiminisaoims
2. Location of stockyard/place of industry/place of government

construction/place of residential colony/multi apartment ..........c...........
3. Name of Mineral(s)/Product

(i)

(i1)

(1)

(iv)

(a)  Serial Number

(b) Date
(c) Name of Mineral Opening balance
(in tonnes/cubic meter)
1.
2.
3.
(d)  Name of Minerals Quantity of Mineral received
_ (in tonnes/cubic meter)
j
2.
3.
(e)  Name of the party from Name of thé Mineral Quantity
which the mineral is obtained (in tonnes/cubic meter)
) Transit passbooks used to transport the mineral(s)/products to
stockyard - Book No., Serial No. ..........cvvvveee. 5 DALE svvcnvisvivivaries
(g0 Name of Minerals Total Stock
(in tonnes/cubic meter)
1.
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(h)

0)

Quantity of mineral dispatched from stockyard/used in

government construction/used in construction of residential

colony/multi apartment.
Name of Mineral Quantity of Mineral
(in tonnes/cubic meter)
1.
2.
3.
Name of party to whom mineral was sold ............c..covevnnnnn...

Transit passbooks used to transport the minerals from the

stockyard - Enter Book No., Serial No. ............., Date .........
ClEBEBIONE cousanssnamannin (in tonnes/cubic meter)
REHTAFES om0 0 i niaseen s s s e A
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FORM-9
[see rule 17(ii)]

Form of quarterly return for mineral dealer licensee
Return for the quarter

(To be furnish upto 10t day of ensuing month after the end of quarter)

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

Period of licence from ........cccoveeveniveneennnnnns 1o TOUUUR OO RTN

VA WN
=
e
S,
..5:
=]
o
13

E=N 0121 4413 4 1 AU PPP TP

h
§
a
o
=
E
-
=3
&
—
=
=
Q
j=1
[
(2]
o
w
=4
=
g
=
E
=
e
=}
Q
a
[
w
{E
a3
j= 9

............................................................................................................

(a) Name of mineral
L.
2.
3.

(b) Opening stock
Name of Mineral Quantity (in tonnes/cubic meter)
1i:
2
3.
4.

(c) Quantity of mineral received
Name of Mineral Quantity Name and Address of
(tonnes/cubic meter) party by whom received

ZENES

(d)  Used/Mineral dispatched
Name of Mineral Quantity (in tonnes/cubic meter)
1.
2.
3
(e) Balance of stock at the end of the month
Name of Mineral Quantity (in tonnes/cubic meter)

3 F: T SR — Signature of Licensee
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FORM-10
[see rule 27(1) and 28(1)]
Application for appeal/revision
(To be submitted in duplicate)
}. Hameand agdresnolapplieant .. ooy EsEs
2. Caste of the applicant (If the applicant is a member of the Scheduled
Tribe/Scheduled Caste/Other Backward Classes, then enclose the

certified copy of caste CErtificate) .........cvuvivvrrnererireerieresnsiese e
3. Name of authority, Number and date of order against which the appeal/

revision applications is filed. (enclose certified copy of the order) ............
4. Grounds of apPeal/TeVISION ......ccueevurereerresiereieesesseeetesseeseeesreeereesaesane

5.  Appeal/Revision Fee - number and date of treasury challan (enclose
original treasury challaf] .o nnesssmnvamimasmissmsainnesns
6.  If any penalty is impose then amount of penalty in rupees .....................
7. Challan and date of deposition of 10 per cent of imposed penalty ............
8.  In case the application of appeal/revision preferred after sixty days of the
communication of the order, the reason of delay ........cccoeverivirievinnneinnnne.

9. Any additional information the applicant desires to furnish ....................

Date

Place
Signature of Applicant

Name of Applicant

HEAYQE & I5UdTd & A H TUT TR,
M6 AR A, I Afud.

e, AT HEor de aiRa WY, TRANSY g AT Bty qRvierd, WaTel W Afdd e U202,



